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RESPOWDE N T 

^,J 	 A-dvocate for the applicant. 

:.Adwvocate for the Respondents. 

tio"I 	 7*8-96 	Mr G.Sarma for the applicant. IS 

forn) anl W 0; 1 :1  fimu~ 	 None for the respondents# 
C. F. of IRs, Issue notice on the respon- 
d,  C 	, ,-1 , P0.1;; 

dents to show cause as to why this 
application should not be admitted-
and relief sought allowed. Retur- 

Y, nable within 1 month* 

List on 9.9-96 for show C,auseo 
and consideration of admission* 

Pendency of this application 
shall not be a bar f or the respon- 

't dents to appoint the applicant 

pursuant to the recommendation No -. 0~ 

4~ 	
RRB/G/CON/155/102/Ptol dated 9.11. 

7 
95 of the Railway Recruitment Board 

OIL- Guwahati Annexure A-VI,if he has 
found suitable for such appointment 
in all r' es ectso p 

Mek~ 

Pg. 
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O.A. No. 145 of 1996 

Learned counsel Mr. G.Sarma for the 

applicant. Leave note of Mr. - 
B.K.Sharma. 

Notices have been served on respondents 

No. 2,3 and 4. No show cause has been submitted. 

Heard Mr. G.Sarma for admission. Perused 

the contents of the application and the reliefs 

sought. 	Application 	is 	admitted. 	Written 

statement within s 
. 
ix weeks. However, vacation 

from 21.10.96 to 8.11.96. 

List for written statement and further 

orders on 11.11.96. 

Heard Mr. G.Sarma for interim order.Interim 

A +-6d 7 A 96 shall continue. 

pg 

n; r. T! 	for ­ ,, r 

'I itten state-.~~'onc N:or 	 ~ vr 

i -:,,as not. 

List. for -uZi- i~ -.tcn 

.2 

c  ' .11 e-z:.4 r 

bxL- 

LeI-rn(-.id 	 for til-e 

wo!-Aicant. L ~.,!jive notc.- o:E !'~-ailway counse-I 

TIr,B*Y_*Sharma ul)to 30- 11-96. Written 

statc~"Ient Tias not been subm.itted. 

List for i ~7ritten staterient and 
.0 
.~_urtlier OrUer on 20-12-96. 

9.9.96 

Member 

_~WA 



O.A.No. 145/96 

10.2.97 	Let this case be listed on 6.3.97 for hearfig. 

Mem~er 	 Vice-Chairm, 
nkm 

.2 _~- , 2- -c~ ~ 

%4~ 04- 

6.3.97 Let this case be listed on 20.3.97. 
for hearing. 	 I 

Me I'er 	 Vi ')ha~~Lrman- ce -C 

f6b- 

t'r d 

wy~ 
11P 

20.3.97 	We have heard Mr B-K-Sharma,learned 

counsel appearing on behalf of the Railway 

administration at some length. Mr Sharma 

thereafter finds it difficult to proceed in view 

of lack of certain instructions. He prays for a 

short adjournment,60which Mr. G.Sarma has no 

objection. Accordingly, for the ends of justice 

we allow one week time for further hearing. 

List on 31.3.1997 for hearing. 

MeAr'— 	 Vice-Chairman 

M 



C~ 
O*A*No,] ~~-/96 

V 
I 

20-12-96 Mr,G,* arma for the applicant, 

Written statement has not been 

submitted. Mr.S.Sarma for Mr.B.K*Sharmal 
0 submits that the written statement is , 

almost ready and seeks for short adjour$ 
ment* 

List for written statement and 

further orders on 6-1-97, 

member 

6.1.97 	 Learned counsel Mr G. Sarma with Mr 
S. Muktar for the applicant. None for the 

respondents. Notice has been duly served on 

respondent Nos.2, 3 and 4, but no written 

statement has been filed. None has appeared 

for them so far. Mr G. Sarma submits that 

this is a matter of appointment and requires 

early hearing and disposal. 

List for hearing on 3.2.97. 	In the---  

meantime the respondents may submit written 

statement if considered necessary. 

Send 	copy 	of 	the 	order 	to 	the 
respondents. 

nkm 
Member 

C'C 

3*2*97 Mr 	 learned counzz, ~ l 
:for the M,, POndents has Vt personal 

difticultyo Mr G.Sarma#  learned counuel 
C~ ? appearing for appllCant also nuedm or-me 

f "" 
Umc tO take furtkier st~cps in the C&8;.~ 

ACcordinqly we adjourn ti-w c ase  till 

7*291997, 

r 	 V1ce-K:haJ 



JL 

O.A.No. 145/96 

7.4.-97 	 Mr 	S. 	Sarma, 	on 	behalf of 	Mr 	B.K. 

Sharma, 	who 	is 	incharge 	of 	this case, 	prays 	for 

adjournment 	on 	the 	ground 	that Mr B.K. Sharma 

is 	unable 	to 	attend 	court 	for his personal 	reason. 

Mr 	G. 	Sarma, 	learned 	counsel 	for 	the 	applicant, ha,,  

vehemently 	opposed 	the 	prayer. It 	is 	informed 

that there are other counsel also. Mr B.K. Sharma 

is 	incharge 	of 	the 	case. 	Considering 	all 	these 

we allow adjournment to 16.4.97. 

M 	be'r Vice-Chairman 

nkm 

16.4.97 	 Let the case be listed on 28.4.1997 

for hearing. 

Memb'e.r--- 	 vice-Chairman 

P-PI ~ 17" Lk 

(1'4~p 
 OY- 'k,"J CJ 

6,57  

trd 

26*4*" 	 Lat tu* 4400 bo x"t" for 

Any avAlstAmt 0440 wMal IM 
tbe rowAt ot tho casoo 

t 



154-97 	Ile have heard M r.B.K4 ,,; ha 
10-arn0a aaillfay counsel at Some lom_ ~ 

ubmitii, 
that. he Is 'anable to 1proce Od with the 

Of thO case as r.(artai n records 
11 have to be produc 	and he X 

PViys f6r -time. Tt4b w(~Okq time,  allowso 
to Wbich the learned c.*,ouhsel for the 
lapplicant do not have emy 6K)jeatlon, 

Llst on 30-7-97 f-'or hearing v  

r,17 
ViCO-(4mirmar 

30.7.97 	 Mr. 	S. Sarma 	on behal f of 	Mr. 

B..K.Sharma, learned Railway counsel prays for a 

short adjournment on the ground of personal 

difficulty of Mr. B.K.Sharma. A ccordingly the 
case is adjourned till 21.8.97. . 

Mi-,  

	

6r 	

V2 4Chairman 

~ 
 k 

K?1  I '~_ 
21.8.97 	 Mr- G.Sarma, learned counsel tor the 

applicant is present. The learned Railway counsei 

prays for some time to produce the records. 

The. case is adjourned tiii 8.9.97 for 
hearing. On that day all counsel shall remain 

present, or else the case will be heard ex parte. 

	

Mem4r— 	 v ice-Chairman 

nP 

~1 

0 

~m 

L 
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13-11-97 	Arguments of both the counsel 

are heard and concludedo order reserved 

Me6ber 	 Vice-Chairman 

im 

8.1.98 	Common order delivered in open 

Court and kept in 	1 ~eylq~.S. - copy 
of the order shall be kept in thib 
case* 

Application is allowed- NO costs- 

Miber- 	 Vice-Chairman 

10 
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CA  

Date, of Or,der 
	This tbe.9th Day of January, 1998t 

cuoir n-w-PARnkm. VICE-CHAIRMW 
	 11 11 
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109 	0*A* 151/96 

Shri P*K*Kakati Appl1cant 

U*06I & Ora* Respondents. 

ll* 	0-A*152/96 

Shri D,Choudhury Applicant 
-Vs- 

U000I & Ora, Respondents, 

12* 0,A. 153/96 

Shri S.K.Rai ... Applicant 
-Vs- 

U*06I & orse 
Respondents. 

ooh*155/96 

Shri B,c,Bore Applicant. 
-Vs- 

U , O&I &~ Ors, Respondents. 

O.A. 191/96 

Shri Rupak Chakraborty Applicant 
-Vs- 

U*001 &'Ora, 00* Respondents, 
15* &*A4 42/97 

-Smt* A'Devi Appl. icant 
-Vs- 

U0001 & Ora, Respondents 

BY Advocate Mr*G* Sarma for all the Petitioners. 
BY Advocate Mr.B-K-Sharma for all the respondents. 

0 R D, E R. 

.G.L-SANGLYINEgADMMISTRATM,  Mi~MER, 

The above 15(flfteen) Original Applications are 

disposed of by this Common order as they involve the same 

issue g  facts and grounds* 

contd/- 
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2* 	The Railway Recruitment Boards, G uvahatj issue& .  

e Noel/95 dated 26-4-1995 for'thl e 
the Employment Notic 

purpos 
- 
e of appointment in various posts under the North 

East Frontier Railways in tbiAr-Original applications we 

are concerned with CATEGORY No*7 * STENOGRAPHER s(Enngili sb) 

in the scale of pay of Rse 1200-2040/- mentioned in the 

Employment Notice* Pursuant to the said Notice we have the 

following results - 

"Date 
Date 

~f Written Test z 
of Speed Test 	s 

27-9-95 
04-11-95 (for 80 w-p-mo) 

Date of Speed Test 	: 05 '11-95 (for 60! w,,.pom*) 
Date of Viva voce TestI08-11-95 
Date of panel 
approveds 09-11-95 

The selection Board held the viva voce test ~onll  - 
e-11-95 for the recruitment of irostenographer (Eng) 
under Employment Notice NO91/95 Cat NO-7 in sdal' 
as,,~ 1200-2040/- and has -found WUR -110 0 SC-2 s.  -2p ,  

COC-2) candidates suitable for the said post and their 
names are recommended to GM/P/N.F*Railway/l4aliga n 
in ORDER  OF  MERTT* 

AGAINST  t1*ReVACANCY 

I.N 	Roll NO* 
	 Name of -Candidate 

10 810704 Anjali Devi 

2* 810786 Asis Chakraborty 

3e 810798 mrityunjoy 	Ghosh 
40 810018 DebaSiSh ChOUdhUrY 
so 810589 Rupak Chakraborty 
66 810777 Pradip ,  KreSarkar 
70 -810761 Nirmali Das 

810767 XamAla Deka 

90 010794 Pabitra Kr sKakati 
Joe 810759 Satya 

I 
narayan Goswami 

. 

AGAINST S OC *VACANCY 

le 	820123 	 T.Krishna Das 

2* 	820246 	 Sanjoy Kr.Rai 

AGAINST S.T*VACANCY 

830077 	 Bijay Ch.BarO 
Binoy Kr*Daimaryo 2* 	830108 

------------------- 
AGAINST O*B*C* VACANCY 

is 	840025 	 Santosh Kumar 

2 	840052 	 pankaj jyot.i Das." 

conta/.61- 
. 	f 

11 
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3* 	Further. the applicants inform us In their 

rejoinder that in response to the Employment Notice 

2120 candidates had applied for the posts advertised and 

out of them 1520 appeared in the Written Tests; 172 appeared 

in the Speed Test; 47 were sent for Viva,Voce* Ultimately 

16 candidates were successful and were empanelled as above* 

These facts have not been refuted by the respondents, The 

panel was published on 9-11-1995 but no appointment of any 

successful candidate was made by the respondentse On the 

other hand employment Notice Noel/96 dated 20-5-96 was 

issued* On 10-6-1996 the applicants prayed to the General 

manager *  N*F*Rallway, Maligaon to issue appointment letters 

at the earliest. There was 'no response. Consequently s. the 

applicant submitted the Original Applications seeking 

direction on the respondents to appoint them (the applicants)* 

Notice for admission -was issued on 7-8-1996. Thereupon #  

Respondent Vo9 3 #  the Chairman Railway Boards Guwahati 

published his No.RRB/G/41/90 dated 5-9-1996 cancelling the 

panel on the ground of various Irregularities. As a result s  

the applicants amended thebriginal applications seeking 

among-others quashing and setting aside'of the aforesaid 

No*RRB/G/41/90 dated 5-9-1096, In the meantime in the 

absence of show cause from'the respondents the Original 

Application was admitted on 9-9-96* 

4* 	The respondents justify the cancellation dr*the 

Panel as- follows :- 

....it has already been stated that the 
;election in question pursuant to which,the 
applicant has staked his claim for appointment 
has already been cancelled in view of the 
various irregularities found in the selection 
of Junior Stenographer in scale Rs. 1200 2040/_ 
against Fomployment Notice N0.1/95 dated ~ 

26-4-95 conducted by the Railway Recruitment 
Board,, Guwahati l, which has necessiated cance-
llation of the entire selection are as 
follows:- 

contd/_ 



in the advertisement of Jr*-1tenogra&er& 
required qualification was mentioned 0"" 

indicatin4 .anyt as Matriculate 
,about-the qualification of diplama 
shorthand and,type-writtingo Th*,adveitisement_ 
also did not stipulate productionof Digama 
certificate. As a result, many of-.the:6i~ates 
did not submit the same although they."ie 
qualified both in shorthand and typ"wrL  tw  
and had diploma certificate, Hovevert 
Railway Recruitment Board #  Guwahati. rikj4dted 
the candidature of many eligible candidiie'_:S ~ 

on the ground of non-submission of dipl6iii ~~'. 
certificate *  thereby deserving eligible

L,_~, 
 Can- 

didates were deprived of consideration Z6r : , 
selectionlel 

(b) 	 Sample test checks revealed mistakes"In 
totalling in the-written paper and in compu-
tation of marks which has resulted In empanel- 
ment of 

' 

candidates securing less marks 'and 
exclusion of candidates securing more mirkso 

(C) 	In the recrilatment process O  It has been 
found that all the three stages of test"g o  
the knowledge and quality of the candidates 
have been handled by a single Individuall ~ ' *-  
(Member Secretary o  Railway Recruitment B;Dard) 
instead of getting the works done by different 
-qualified persons as under :- 	 I I 

(1) Setting of question paper for written 
test* 

(ii) Selection of diptation passage* 
(III) Preparation final marksheet Inclu-

ding marks for viva-voce test only 
done by KS/RRB himself without any 
signature from other two mem"rs. 
This has rallied doubts of mayrao-
ctice by MS/RRB* 

As per Board's extant instruction 15% of 
marks for written test and viva-wee to' pether 
is required to be fixed for viva-voce..But 
in the subject selection *  RRB/Guwahati"had 
adopted 15% of the sum total of marks for 
written test (200 marks) shorthand test 
(300 marks) as well as v1va-voce marks' 
(90 Marks)* The marks , of.shorthand testC390) 
was therefore Irregularly Included in COmpu_ 
ting the marks for viva-voce test. This has 
allowed the selection authority undue flexi-
bility in the final allocation of marks.of 
a candidate though he might have secured less 
marks in written test. 

In a number of cases It has been noted 
that marks - once allotted in the shortharid 
transcription sheets.have been over-WrIttent 
defaced and new marks'allotted s  obtensibly 
to favour the dandidates of evaluatorls' 
choice., 

it has been noted in some casda s  that though 
the shorthand dictation scripts do not con-
tain certain materials of dictated pas"'ge.. 
the type transcription-sheets contain the 
material of the dictated passage and in.'a kft 
better way. This Indicates adoption,of.wAl-
practice in conducting the shorthand telst, ~ 



11 ,  7i" 

(g) 	On a visual checking. it has been noted 
that ln"c'ertain answer script (T a - ranscrip- 
tion sheet) containing poor pertormancv~. 
higher marks have been alloted, In compari. 
son to that containing better-pirformance. 

The above Irregularities jil the selec-tion are only illustrative and not, exhaus
~ 

t1ve. In any case &  with the abb4e Irregu_ 
larities detected in the selection, the 
respondents were left with no oilher opt-Ion 
than to cancell the entire sele:Lion e  By doing So& no Irregularity has 

b 	
comml- tted by the respondents - rather the same 

has been done In the larger public Interest 
which has also brought confidence among 
the public. The irregularities ere detec. 
ted up0n.an enquiry conducted by the V1g1lance Deptt. of the Railway and In 

_consideration of such enquiry s, the selec 
tion Is question has been cance led and 
the applicant should not make a grievance 
against the same** 

5* 	In support of the action .of the respondents,0  mr*Bx, 
Sharma &  their leanned counsel *  had submitted that ihe 

Irregularities are t0t folds *  namely,.before the actual test 
took - place s, 600 applicants-had been arbitrarily excluded 
from the Competition by the office of the Railway ftecrUjLt. 

ment Board on untenable grounds t  and during the entire 
course of 

I 
the actual test Irregularities which V14

14ated the 

selection as a whole had taken place* Under these circumstan-

Ces &  according to him #  the action of the respondents, in 

cancelling the panel In public Interest cannot be faulted 

and It should be sustained. 

6. 	
The applicants have assailed the action of the 

respond ents In cancelling the select Panel above t4 rming 

It as7  illegal, arbitrary. despotic, void and not maintainable 

in the eye  Of law. Mr GoSarmaj, learned counsel for the 
applicants 

)Pointed  Out that the employment panel wa ~ 
 cance- 

Iled because of alleged malpractices or iriegularlties but 

I not even a single instance OT malpractice or unfair means 
or Irregularities committed by any of t he apPlicants or 

contd/_ 



attributed or attributable to AhY ­qf` -them has been cited b y 

the respondents in support of their action. Referring to 

the case of Progoty S;Vpply and Co-operative Society Ltd* 

reported in (1995) 3 GLR 327 in which it has been held to' 

the effect that every State action must be fair and informed I 

Df reasons and administrative action must not only be 

reasonable but free from bias and malafide)  Mr Sarma submitted 

that the respondents had on the contrary acted otherwise in 

respect of the cancellation of the select panel. The expressed 

ground for investigation was,because of some alleged malprac-

tices but In the end the panel was cancelled on a cont-radic-, 

tory ground,of irregularities. According to him, in the 

fact! of all these, , there is no escape from the conclusion J~ 

that the respondents had with bias and malafide against the.1, 

applicants, arbitrarily cancelled the panel. Further, the 

respondents without giving an opportunity of being heard to 

the applicants before such cancellation had arbitrarily 

cancelled,the panel. Accordingto him, such action is not 

sustainable in law and in this regard he placed reliance on 

the case of Pradip Kumar Das and others reported in (1985).2kib 

GLR 459 which was upheld in the order dated B-5.1986 in 

SLP (Civil) No.66 of 1986 by the Hon'ble Supreme Court. Mr 

Sarma further referred to -the order dated 14 .6-1996 cf this: 

Tribunal in O.A.No-9 of 1993 in which after referring to 

the aforesaid P.K.Das & others case and - also to.D.V.Ramana 

and others, 1986(4) SLR 50, the action of the respondents 

to withhold appointment of successful candidates without q 

giving them opportunity of being heard was set aside and .1 
A .  

quashed. 

7. 	in the light of the above, we are now to consider 

whether the acticn of the respondents in cancelling the 

contd/_ 
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select list of junior Stenographer (Fnglish) mentioned 

abovels sustainable In law. it has not been shown by the 

respondents that the alleged malpractices or irregularities 

referred to above were comitted or attributed or attribu-

table to any of the present applicants. on the other hand. 

it Is seen from. their submission that it is the respondents 

themselves Ti~_o had committed the alleged malpractices or 
the 

Irregularitles. The applicants have had to suffer because of/ 

aDleg4d. acts of omission and/or commission of the respon-

dents. A--cording to the respondents they had in the facts 

and the circumstances of the case cancelled the select 

panel in la)'rger public interest and in order to bring public 

confidence In the administration of the North East Frontier 

Railway. Th§se are indeed lofty ideals. But we are in these 

O-As concerhed with the question whether on their way 

towards these goals the respondents had not trampled under 

foot the rilghts of the applicants. There is no dispute of 

the fact at the select Panel was cancelled by the respon-

dents withIcu t affording any opportunity'  of being heard to 

the applic4nts before the cancellation was made., In the 

case of Pr4dip Kumar Das and others (supra) 357 out of the 

790 succesAful candidates wh ~D had been empanelled were 

screened oJit by the North East Frontier Railway on the 

ground that some malpractices were allegedly comi -aitted by 

some of thim. No opportunity of being heard was 
I 
 given to 

them by thl respondents before such action was taken. The 

Hon'ble Sulbreme Court had held 

"It was necessary according to the'rules 
of 

' 
fairplay and natural justice that 

these candidates who were included in 
the original select panel of 790 candi-
dates published by the Commission had 
acquired a right to get employment and 
therefore they were entitled to be 
heard before any prejudicial action was 

contd/_ 



taken. The judgment ~of the High Court 
quashing theimpugned",,.drder on the 
ground that it was vitiated for non-
compliance with, the rules of natural 
justice can hardiy joe assailed 

Thus. according to this Judgment. the selected candidatest 

have acquired two rights o  namely s .the rightto get employ-: 

ment and the right of being heard before any action preju' 

dicial to them is taken. The learned Railway Counsel had 

not cited any other case law to contradict this position* 

The present applicants are successful candidates who had 

been empanelled for appointment to the posts. They had 

-acquired both the aforesaid rights* The aforesaid judgment 

of the Hon"ble supreme Court was rendered against the 

very same NF*Railway yet the authorities of the Railway 

had chosen to ignore the law laid down therein. We haveno ,  

hesitation to hold that when the respondents had cancelled',i 

the Select Panel without affording an opportunity of being. 

heard to the applicants before the cancellation was made' s  

they had violated both the.rights of the applicants* 

8* 	Mr*B9K#Sharma had submitted that the fact that the 

applicants were selected and empanelled does not bind the 

Railway authorities to appoint the applicants to the postsi 

in fact. according to him it was clearly stipulated in the ~ 

F4nployment Notice Itself that the selection of the candidates 

by the Railway Recruitment Board does not confer any right 

on the candidates, On the other hand, according to law the ~~ 

Railway authorities have the right to refuse appointment, 

Further he had referred to para 113 of the Indian Railway 

Establishment Manuel Volume I (Revised Edition 1989) in 

support of his contention that selected candidates can be: 

refused appointments. We are aware that there are law and 

rules in this regard. The pare 113 aforesaid reads . thus 

contd 
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"Selection of a candidate by a Board or a 
Railway administration Is& however, no 
guarantee of employment on the railway 
which is subject to his qualifying in the 
prescribed medical examination and to his 
being otherwise suitable for service under 
Government." 

Perusal of this rule/para shows that there mu ~ t exist a 

fault or deficiency on the part of a selected candidate in 

order to . deny him an appointment to a post under the' 

railway for which he. was selected. In this particular case 

however the applicants were denied appointments for.no 

fault of theirs. They had subjected themselves to the rigours 

of the examination and . tests conducted by the respondents 

giving out the best they could with the sole expectation 

to come out successful within . the standards set by the 

respondents.. No blame has been apportioned to them. They 

had not also been allowed to reach the stag6-Stipulated 

in the para/rule mentioned above in order to ascertain 

whether they are suitable for appointment to the postse 

It may also be mentioned here that the learned Railway 

counsel had sought time to produce certain records to enable 

him to make submission. He was allowed time. But though he 

had produced some administrative reccrds before us he was 

unable to produce any answer script for the written test 

as well as the speed test including the passages for the 

speed test. The contentions of the respondents against the 

applicants with regard to the answer scripts or marking 

thereon are therefore not substantiated before us. 

9. 	We are in a'society which upholds'the supremacy of 

the rule of law. Therefore, an administrative action which 

is done without observing due process of.law or the relevant 

law or rules prescribed is liable to be* quashed. In the 

light Of our discussion and findings above, we are of the 

view that the respondents had arbitrarily and Illegally 

contd . . 



cancelled the select panel. Therefore $  the action of the 4- 

respondents in cancelling the panel is not sustainable in 

0~' 
..a 

law. Consequently, the order No-RRB/G/41/90 dated 5-9-96 

(Annexure A-VIII) issued by the respondent No~.3 and the 

Railway Board letters No-96/E(RRB)/25/12 dated 7.8-1996 

and No.96/E(RRB)/25/13 dated 21.8-1996 mentioned therein 

insofar as they relate to category No-7 Stenographer(Engush') 

of the Employment Notice No.1/95 dated 26.4-1995 are liable...,-  

to be set aside and quashed. Accordingly, they are hereby 

set aside and quashed. Further, we direct the respondents 

to complete the process of recruitment to the posts of 

Stenographer (English) aforesaid in accordance with law 

rules within three months from the date of their receipt ;  

of this order. 

10. 	All-the-above Original Applications are allowedl., 

in the lines indicated above. No order as to costs. 

Sd/- V1 CE CHAIRMAN 

Sd/- MEMBER (ADM) 

I . 

M 
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Al' 	-S 	IVE TRIBUNAL IN* TIM LETTTR ~ , 	1 ~ T INI 

GUVIAHATI BENCH 

Consolidated application as per order dated 18.2.9? in* 

O.A.No.145/96 

	

Miss Kariala Deka 	Applicant 

Versus 

Union of India & Ors. ...Respondents. 

An application under Section 19 of th9 Administrative 
Tribunal's Act, 1985 

I  N  D E  X 

gl.nO. 	DescriDtion of enclosures 	-Page 1 ~ o. 

it 	 Appl i cati m 	 I to 9 
20 	Verif ication 	 10 

Annexure A.I 
Anne xure A.Il 
Annexure A.II 
Annexure A.III 
Annexure A.IV 
Annexure A,V 
Annexure A.VI 

'Annexure A.VII 
Annexure A.VIII 

For the use in Tribunal's office 

Date of filing 	~2_s 	C) 

Registration -No 6 	l jf 57-7 4% 
Signature 

Registrar 



I \ 

I 

le 	 PARTICULARS OF THE' APPLICANT 

Smt. Kamala Deka, 
D/O Zhri Sachindra Nath Deka j . 
Milanpur Tinjn-i I  
P.O. Bdminimaidan, 
Guivahati. 

2. 	 PARTICULARS OF-RESPONMENTS 

Union of India represented by 
the Secretary to the Govt ~. of India, 
Ministry of Railways )-  
New Delhi. 

General Manager(P) 
N.F.Railway, Maligaon )  Guivahati-11. 

Chairman, 
Railway Recruitment Board 
Gui-vahati-1. 

Member Secretary, 
,Rail way' Recruitment Board,' 
Guivahati-1. 

PARTICULARS OF THE ORDERS AGAINST WHICH THIS 
APPLICATI ~N  IS  MADE 

This -application is made f or 'implementation 

of recommendation of the selected candidates f or appointment 
as -stenogrepher(English) in the'  scale of pay Rs.1200-2040 

vide Employment Not ice NO-1/95 Category No.?(Annexure A.III). 

Restraining the resi pondents from 

completing the process of employment-notic 
. 
e N0.1/96 

Category No.I(Annexure A.VIII). 

-Notification dated 05,9.96 under No.RF3/ 
G/41/90 issued by Shri B-Ka1ita2Chairme)ajRailway Recruit-

.ment Board,Guivhhati cancelling the recruitment panels of 

stenographer(English) in scale of 'Rs;1200-2040 under 

category No.? of Employment Notice No-1/95 dated 26.4.95 
~ 

and 
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and Craft Teacher(Bengali Medium) in scale Rs.1400-2600 

under category N0.6 of Employment Notice No.3/94 dated 

19.12.94 (Annexure R.I of the written statement). 

JURISDICTION 

The applicant declare that the subject 

matter against whichshe want redressal is within the 

jurisdiction of the Tribunal. 

LIMITATION 

The applicant further'declare t1mt 

the application is within the limitation prescribed under 

Section 21 of the Administrative'Tribunal's Act,1985. 

FACTS OF THE CASE 

6.1 	 .That -the applicant is a citizen of 

India and as such she is entitled to all the rights and 

privileges guaranteed under the Constitution of India. 

6.2 	 That the applicant has passed the 

mat- riculation examination in the year 1983 and T.D.C. Pt.IJ 

in*1989 and " also obtained diploma in typing and stenography. 

The testimonial . s are . enclosed in this application and 

marked as Am-iexure A-I, A-I.1  and A-II. 

6.3 	 That the res -oondent No.3 made an 

advertisement for testing candidates for stenographer in 

the- scale of pay Rs.1200-2040 through Annexure A-III and 

it was clearly written in the advertisement No.1/95 under 

clause 12 of general instructions that the-no. of post 

of stenographer may. be  increased or decreased. 
Contd., 
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6.4 	 That the applicant'in response to the 

advertisement made  by the Resp'ondents on 26.4.96 as 

appeared.in  The Assam Tribune had applied for the post 

of stenographer. The said advertisement runs as Employ-

mett Notice Fo.1/95 Category 7. 

A copy of the said advertisement is 

annexad and m,,,rked as Annexure A.M. 

	

6.5 	 That,the applic,,int made application for 

appointment as stenographer at the scale of pay 1200-2040 

giving all Particulars such as academic qualification, 

age proof certifichte, Diploma Certificate in typing and 

s  tenography etc. 

	

6.6 	 That the respond.ei-its being satisfied 

- with the -requirements of ~he candidature'for the post 01: 

stenographer as noted above called for written test 

fixing the date as 27.8.950 

A copy.of the call letter is annexed 

herewith and marked as Annexure A.IV. 

	

S- 6.? 
	 That- as per the call letter the applicant 

appeared in the written test, did exvellent and became 

successful in the test and accordingly the applicant was 

called foi speed test both in typing and stenography and 

this was held on 4/5.11.9 .5. 

A copy of the same call letter is 

annexed and marked as Annexure A.V. 

	

608 	 That in the speed test the humble applicant 

did excel-lent and accordingly she was declared successful 

I 	 and *.$*@ 

U 

;os ­5 
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and thereafter the applicant was called for a viva7voce 

test and in this test held on 8.11.95 she also became 

successful and was selected by the respondent Yo.3 and 

recommended the name of the dLpplicant to Respondent No.2 

for appointment. In view of increase of vacancy l' the 

respondent rightly and validly recommended the name of 

the applicant, alongwith 25 others f or appointment. 

A copy of the se ~id recommendation 

ccntaining the name of the applicant 

alongwith other is annexed and marked 

as Annexure A*VI, 

	

6.9 	 ~That the written test, speed test and 

viva-voce test. were conducted by the Railway Recruitment 

Bbard headed by the Chairman, which is an autonomous body 

like any other Railway Recruitment 
, 
Board in the country. 

Moreover, one responsible'officer was deputed to the 

selection board on behalf of the Respondent Zo-1 ard 2. 

	

6.10 	 That-the appticant, beg to state that, 

as per advertisement dated 26.4.95, or-Ce the candidate 

is Selected after going through all the stages/te.sts viz 

written test, speed test and viva-voce test and when 

the name was recommended for appointment as stenographer, 

the respondent No.2 is duty bound to sppoint the applicant 

in'the existing vacancy Of -the stenographer, 

	

6.11 	 That the applicant beg to state that 

though final list of 16 candidates including-the name 

of the applicant i.e. Annexure A.VI was recommended on 

9.11.95 to the -.Respondent No.2 for appointment l  the 

Respondent Xo.2..... 

FMW 
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Respondent NO.2 did take no action on it and the 

applicant was at a loss of having not received the 

appointment letter. Even the resentment/inaction of the 

Responden-6 No.2 was echoed and re-echoed in the news 

-paper. Copy enclosed. 

6.12.' 	That the. applicant .  made representation 

to the respondent No.2 dated 10.6.96 requesting him to 

make appointment of the applicant. 

A copy of the representation is annexed 

and ma.Tked as Annexure  A-VII. 

6.13 	That while the applicant was anxiously 

waiting for the appointment letter she was surprised to 

see the advertisement Notice No.1/96 dated 20.5.96 

where the respondents wanted to test 8 candidates. This 
f 

advertisement appeared in local news Papers including 

notice board and runs as category Yo.l. Having seen 

t he 

' 

advertisement, the anxiety ofthe applicw -it was 

multiplied end again she approached the respondents and 

no response at all was there from the respondents. The 

applicant believes that s'ome foul Play may take place 

in view of the advertisement No.1/96 dated 20.6.96. 

A copy of the advertisement No.1/96 is 

annexed herewith and marked as Annexure  A-VIII. 

In this c(mnection,_ the applicant beg to sta-te that 

alongwith I  her there are 15 other candidates also duly 

recommended for appointment to the Post'of stenographer 

and while none of the recommended candidates is appointed, 

Publication of another advertisement is creating suspicion. 

In this ....... 

tq:, ~("J' ~@~- 
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In -this connectilon $  the applicant further beg to 

state that there was another Employment Notice ITO-2/95 

Category I where 21 candidates were rec.ommended for 

appointment of office clerk in the scale of '.9 .  Rs 50-1500 

and all of them were appointed though they were appeared 

to the tests subsequent to the appliegut. 

6.14. 	 That the applicant beg to state that 

the selection of the applic nt is valid only upto one 

year as per , existing rule of the respondents. 

6.150 . 	The applicant beg to state t 
, 
hat the 

respondents by the notification dated 05.9.96 under 

reference No.RRB/G/41/90 issued by Shri B.KalitaChairman 

Railway Recruitment Board', Guwahati has cancelled the 

recruitment panels of stenogr4pher(English) . in scale 

Rs.1200-2040 under Category No.7 of Employment Notice 

NO-1/95 dated 26.4.005 and Craft Teacher(Bengali Medium) 

in scale Rs.1400-260.0 under Category No,6 6f Employment 

Notice No.3/94 dated 19 1.12.94 action of which has-

resulted mis-carriage of justice and multiplication of 

illegalities. 

7. 	G  R  0 U N D S 

7.1. 	 For that in view of the selection as 

per Arziexure A-VI, the applicant was sure that she would 

be appointed soon under the respondents and as such she 

did not make any attempt for appointment in any ot he r 

department. 

Contd ...... 
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7.2.. 	 For that injustice will be done to her 

is immediate appointment is not 
. 
issued. However, along-

with the applicant )  the whole family will suffer very 

adverselyo 

?.3 	 For that the
, 
advertisement INT6.1/96 as 

referred in.Annexure A.VIII is ill-ccnceived,confusing, 

conflicting, contradictory, inhermoneous and acting 

upon it will be illegal and uncalled for eand the applicant 

firmly believes that this Hon'ble Tribunal will direct 

the Respondent No.2 to implement the ' recommendation of. 

Respondent No.3 and 4(Annexure A.VI) 9)ad in the event 

of non-issuing ..Such direction, the  applicant will be 

deprived of the right.of appointment conferred upon her 

after the seleotion. 

7.4 
	

For that the cancellation of - recruitment 

panel s is.illega,1 7  arbitrary ) 'despotic )  void and not' 

mainta inable in the eye.of laws 

8 . 
	RELIEFS  SOUGHT  FOR 

1 	 In view of the facts and circumstances 

of the case the applicant prays for the following reliefs:- :  

i. 	That the applicant may be appointed with 

immediat-e effect with a direction to give the ,  seidority 

-! on f or. appointment o. e. from the date of recommendat. 

dated 9.11.95 

That the respondents may be directed not to 

implement the advertisement No.1/96(Armexure A.VIII) till 

the applicant is appointed. 
Contd... .' 

i 

K,,,, Ko,, -& 'Qdlz, - 
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ii.a 	To ,  set aside and quash the cancellation 

of recruitment panels issued by the (hairman, Railway 

Recruitment Board, Guwahaati under reference J\To.RRB/G/41/90 

dated 05.9--96(Annexure R.I of the written statement). 

Any other relief/r liefs as this hon'ble 

Tribunal considers fit and prcper. 

INTERIM RELIEF PRAYED FOR 

That during pendency ofthe disposal 

of the application )  direction may be issued to the 

Respondents to appoint the applicant with immediate 

effect. 

That the respondents may be directed not 

to appoint stenographer agailast advertisement No.1/096 

till applicant is appointed. 

WHETHER ANY OTHER APPLICATION/PETITION FILED 
BEFORE  ANY  OTHER COURTZTRIBUXAL  :  _ 

The applicant beg to state that she has 

not filed any other case application before any Court/ 

Tr ibunal. 

REMIDIES jMAUSTED 

The applicant beg to state that she 

has exhausted all the remedies and there is no other 

,9~lternative but to approach this Flon'ble Tribunal for 

justice. 
C ontd ...... 

I 

J 

iL molt- --'- 
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120' 	PARTICULARS -2F THE POSTAL  ORDERS 

Postal Order No. 

Date 

Isdued by 

Payable.at  

An Index with particulars of enclosures is 

enclosed. 

PARTICULARS OF DOCUTENTS 

As per Index, 

Verification,,,,,*,, 
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V  E  R I F I  C A  T 1  0 N 

I, Miss Yamala Deka j  daughter of Shri Sachindra 

Nath Deka., aged.about 29 ~x, years, by caste Xalital 

by religion Hindu, resident of Milanpur Tinali q  

P.O.Bamunimaidan, Guwahati do hereby sole-mnly affirm 

and verify that the statements made in . paragraph 1 

to 6 and 8 to 14 of the OA -are true to my knowledge 

and those m.ade  in paragraph,? of ~.he O.A. are true 

to my legal advice and I have not suppressed any 

material facts 

AND / I sign this Verification on this 9_qILday 

of 	 199? at Guwahati. 

'40 
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Her conduct and character were quite satisfactory. 
oi 	I wish her success in life. 

ltciptt, ~vl 
6jWjcjjj*ndary 

ltpu$6s ahool, Gauhafi-VO03 M. U,  
L god* 	01SPOO!,  
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they..will, have' to 
. 
compete %vith'UR4z'andida~t~*s'-~ "ti'~ 

SC , !ST/0BC candiditieN heed apply :strictly' -dSainit 
their respective vaculj ~ jcs  only. 

2. AGE LIMIT:_- 	 ­4r 

2.1 	Th6 age wfil b; recku-n-e"d as on 1.5.96. T~~ up. 'p--cr~.1a."  
limit is relaxable as under:- 	

ge 

0 

of Educatim ,  uf NCERT. (iii) Competence to teach' 
thrnu,411 A_1t;amCsc Medium. AGE: 20 to 40 yeam 

--AtEGORY NO. 5 : ASS17. TEACHER GRADE-1 
:P~_A  I AY  NOTICE 	 i5mm , ­ (c 	'ERCE ~~qj,jj SPECIAL PAPEP - BANWING) in scale 

	

7 	(1--now- for AssamLse Medium Radwa -y Higher 

	

'AY RECRUITNIENT BOARD ~ 	
S : Rs. 164 

RAILIA,  
chool. 'rein orary but likely to. be made P 

perni .. lient'..'NO- OF POST..­ E(.SC) ~ 15 ( %_ 	 QUALIFICATION 
-is, 	-ce, jn ~ ;,omrrierce 'with special.13aper" 

6'~_Wer'~Qfbe~;re'_C'/' DIP116mi- a in Ed'u'cauort/ 
hin 4)r.. 	d­*­ 	 41 ­ 1 ~1 - ~ " 

	

Station, Road; GuWahati -78 1001 	 111(egrate t%i,o'years ~ Post G ~ai duliai te'course or' 
lional lie es'of Education 6f N6EM'. mpetence'to:*~, 

R 	 D 	26/4:95.;. U to 40 yeazsi 4A me( turn. AGE: 2 
14 	 YNO.J J f95 ~ .'IJEK~6K~+IlAfOR(PUR SCIENCE)in ,-  

ro'r -- En'glish/Bengali Medi6i-n' "' il BLICATION: 03. 5 !  05' ,  sc 	Rs.'141 -2600/- 

	

, , 	 ­  ­  _1 	 R way.:  

	

CLOSING DATF_-. - N6'95' ­ ; ;-` 	 Scl - 
i  .~ 

tot) - eniporary ilit. likely to 6einade Iiermane'rit. N 	F 
2­  1 f-UR­,- I -SC) OST2,  I P A )I i It ions - 	inviled in prescribed application form 	

B~che ors egre6 with 	QU LFCAT'ON 
(i) lind Ci' 

	

av Stations or in a 
. 	

ne'su jec' ainable-'r on, _ihe ~ important Rail" 	 I 	D 	P~'~,2_.Che 	
7, 

do 	b* tout~ 01)1. 	
mist- 

	

rewith (to b , v nead~ t~tvd) in a standard 	
t1r, tanj',/ 7oo ogy. 45 13.6, 	

mark S  ca  
proforma 	os d lit 	

'I nd Ci'-' 
- 
 " I ' 	

n be c, ,,dered ~quivalent, 
I 	ass w icre- there is' no demarcation of cl' NiZV. thiCk`pa': 'i"only one side) for the. follo% *ving temporary'- 	

to 
ass in ,  

re plists 	 permanent (in the Northeast. Frontier 	 '6~9 	University Degree/-* Diplomi' Bacheicir's 

V 	 'Education/ Teaching or 4 je'a'rs integrated Degree course in 

	

ailway'. Applilutions complete in all respects along with 	 re 
re(juired enclosures sho' 	 gional colleges orEdtication'of NCERT. (iii) Competence to' 

	

uld I)e.setiLto.i)eAssi.,;tan,Secretarv,. 	
teach through English and Bengali Medium. AGE: 20 to 40 RailwavRecruitment Board-Station  Ro'ad.-Gu 	 )0I 

	

2—wahalij. 	 years. 
Assamun crccrtificaLCOTT ~-stins! so as to reach the Board's 
"ific—con or beforc-17.30 lirs. of 9,*6.95. The applications can 

	

also be dropped in the "Application Box" kept in the RRB 	 t. NO OF PO~f: -10 (UR-5, SC-;, Sf4, bBC- I 

	

orrice before 17.30 It rs o f 9.6.9.5.. P.. I PLOYM IENT NOTI CE NO. 	 LI FICATION: Mat riculate. SPEED: 80 W.P.M. & 40 W.P.lit 

	

AND  CATEGORY n--AGA-I.\"-.~r.l~HLC]4-THE-CA.)4DiDAn 	.1 	in Shorthand and type-writing respectively. Knowledge of 

	

.A.PPLI ES MUST CLEAR LY RE WRITTEN ON THE TOP OF THE 	 Hindi Stenography is an additional Qualification and will be 
giver, Preference.AGE: 18 toWyeurs. 5 POSITIVEL11 

DEPARTMENT: IVIANAGING7 BRANCH: 	 DEPARTMENT: MEDICAL-i" 

	

CATEGORY NO. I : ASSTT. TEACHER GRADE -1 	 CATEGORYNO. 8:STAFFNUI?SEin scale Rs. 140'0-260 . 0/-. 

	

(BOTANY) in scale Rs 1640-2900/- for English/ Bengali 	 NO. OF POST :  14 (UR-8, ST.2, OBC-4). QUALIFICATION: The. 

	

Medium Railway School. Temporary but"likely to be made 	 candidates must have passed Matriculation or its equivalent 

	

permanent. No. OF POST: I (UR). QUALIFICATION : IInd 	 examination and possess acertificate asilegistered Nurse and 

	

class Master'.4 Degree in' Botany. (ii) Niversity Degree/ 	I 	Midwife having passed the three years course in General 

	

Diploma in Education/ Teachingor Integrated twoyears post 	 Nursing and six months course in Midwifery from a School of 

	

graditafe course or Regiondl Colleges of Education or NCERT. 	 Nursing or'other Institution recognised by the Indian Nursing 

	

(iiij Competence to teach through EngliA and Bengali 	 Co"uncil Or B-Sc. Nursing. Candidates passing B.Sc (Nursing) INiedium. AGE: 20 to 40 years. 	
wW be given two advance increments on the merit of each 
candidat

.e under the sanction Of competent authority. On 

	

CATEGO 
- 
RY NO.' 2 : A-SMT., TEACHER, - GRADE. I 	

selection, their names must be borne in the Indian State 

	

(PHYSICS) ­n scAle . Rs. 1640-2DOO/- for English/ Bengali 	J: 	Medical Register. They must be able to speak in English, Hindi~ Mediurri Raflway Higher Secondary School.. Temporary but 
likely to be made permanent. NO OF POST 	(UR), 	

Assamese or BengalL AGE : Between 20 to 35 years with 5 
years relaxation for SC/ST- candidates. Both Male/ Perrale 

	

LIFICATION: %ei) 11 Cl~ss.%'Aaster's Degree in Ph) -.,ics. (ii) 	
candidates ran apply. Uni%.-,, rs't% Degree/ Dinloma in Education/ Te.tching, or 

tvo yaars prist Cra ~ jiatp cf o f Rc. ~,naj 
Co:,,  

	

auun v;XCERT, (Ili) Competence to teach 	 ;7xz;=i1 in upp,^.- age Uniita - f6j aa 
through English and Bengali Medium. AGE: 20 to 40 Years. 	 communities/ categories of candidateshave been gIvenby2"- 

	

CATEGORY.  NO. 3 : ASSIT TEACHER GRADE-11 	
yeam besides the age relaiation gl-ven In pam-2. -11,18 

	

(SCIENCEj -in' 'scale Rs 1400-2600/- for Assamese Medium 	I 	relaxation Is applicable for 2y' e" with effect from 15.7.94.-'- 

	

Railway School. Temporary but likely to be made permanen't. 	 (il) The Candidates must have acquired the esse' ntial 

	

NO OF Po~-r 7  1 (UR). QUALIFICATION : (i) Ilnd class 	qualiflcations as Wel downat the time of ou6mission of 

	

Bachelors Degirce with one of the following grpup of subjeCL 	appUcation.. Candidates who have. yet to appear at the * 

	

45' Z. marks can be considered equivalent to IInd Class where 	examination.  and whose results are withheld orno' t' dedared 

	

there is no demarcation 6f cla-ss in Bachelor's Dc&rce. (i) 	are not eligible to apply. 

	

Physics, Chemistry and one subject out or Maths./ Botany/ 	I. 	GENERAL INSTRUCTION.,  
Zoology. Or (ii) Botany, Zoology and one subject out of lit 

	

I I 	

* 

ABBREVIATION USED : SC - Schedule, Cas~e, ST ~ ' 
Scheduled Tribe. - UR.- Un-Reserved, orc ,--  Othiir` 

	

Physics/ . Chemistry. (2) ! 7niversity Degree/ Diploma in 	I 

	

Education/ Teaching or 4 years integraied Degree course in 	 Backward Class, I.P.G.I . 1-ndian Postal Order, EXS 

	

Regional Colleges of Education or NCERT (3) Competence to 	 Ex- Service man, PH - PI; y* sical ly h and ic'a'pped 
teach through Assamese 	 f1te number or vacancle., shown in 

	

. -tedium. AGE: 20 to 40 years. 	 —L., 	 ay be itie' reased 
CATEGORY NO. 4 : ASS17. TEACHER. 

. 
GRADE-1 

(COMMERCE WITH SPECIAL PAPER BOOK-KEEPING 
ACCOUNTANCY) in scale Rs *1640-2900/- for Assamese 
Meditim Radway Higher Secondary School. Temporary but 
likely to be made permanent. NO. OF POST : I (St). 
QUAl ' AFICATION : jind Class Master's Degree in commerce 
with special Paper Book-Keeping and. Accountancy. (ii) 
Pniversity Pi-rve! 

V__ ~C'V~ 
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C U P r 

I 

To 

The General HaWar 
N,F'Rallway t  wiza0sne 

Subs Appointront 1A the post cf 'Junior Otenographis 
in ptq scale of B *1200.2040/.. per M=IA. 

Urt 
We hwdbly beg to bring to your kind notice 

that our naves were recommended by the Railway 

Recruitment Board/G4vxhatl for appointZent to tbM P03t 

of 'Junior Stenographor:iEnglish) in scale of pay 

ra,1200.2040/. pem, *9 published in 'The'Assam Tribunal 

dated 22 * 12 *96 and 'Employmont flows' dated 23 *12 *95 etc *  

Gir t  we are earerly waiting for a fornal 

appointmont letter since Docember'95. We shsIl deem U 

favourable of your kludly ,  locA into thO MattOr WA 

arrange to jugue the appolntmont lotter at the 6allesto'. 

ThAnkize you $  

Dfited t 10 * 0 #969 

Yours feithfully#  

Miss Kamala Deka) 

(Selectod OjmdIdmt43 of the 
Jurdor Otenoarapher) 
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RAILWAy RECPUITIA ENT BOARD GWI-diATI . 
t 	 LN1PLOYPTENTT NOTICE 140. 1/96 

AD,  GUWAILATI-781001 AnORP 
L..,­DATED:20/05/P6 
C 

Applications are invited in prescribed forms obtainable irorn 
a-ily  important Railway Station 

ir in profortna application given below (to be 
neatly typed in using one side only in a stondard size 

Lhick paper) for the foLlowing temporary posts, likely to be p
er manent, in . the Northeastfrontier 

nclosurds should bescitt to the 
!%LJwaY- Applications complete inall respects along with required c 

t-rAQ1V  PALILWAY RECRUITMENT BOARD :! ~-I'ATION ROAD,  GUWAHAT-I- 

e 
5:17  

BE (Mcchini 
-.'.- Category No. 	 IT - :aiegoty N(;., ~g  ". M  

C 	 in , 	Electri 6Eh n W 
Ar~ 

T,  
Catej No. 	 as e ectiv 	9 ory ' 6: B.A. wid, Hindi i I I ';' e ~~6jf ~ 

gree or,. grduate with English as a subject plul'i d`c -
itandard of B.k (Hons) in English and Ya 6gr 
Category No. 

1 
 30 . Diploma 

I  in Civil ei~ Mec'han afl .f( 
ma in Civil Engin6eri~d &--~O - -ation of Diplo 	 M I. qualifi( 	 Aa 

them. 	 I% 

:Crxeg,ory No. 31 : Degree in Civil Engine~~ipg, 
tategory No. 32: (10+2) with s:ience'and Maths. 
Enoe.cring also be eligible. 
Category No. 33 Minimum ITI certificate in Dr-fts, 
India, NCVf) in Civil EnM, from r&jgnL9cd Inatit a 
cluration. Civil Engg. Diploma holder ~ and holders 
Institution will also be eligible. 
4~ategory No. 34 : Matric pl6s 3 yr~. diploma IP Cl

,  recognised colleges. 
Cawgory No. 36: Degree in Civil Engg.,Departfnen 

No. 36 : Degree in Civil Engineering Depi 4 
ASSISTANI 	 I 	 e on or before 17.-30 lirs. 
Fg'I Uj I ~I 	 postingso as to reach theBoWdN-olffic under certificate of 

	

theRRI3 Office 	7. 
J  ,ASSAM Oitegory No. 37 : U iversi 	cl~grt~ preferen cc b5. I 	

' 	f 
-T le.  pplications can also be dropped in Lhe"Applic 

ation Box"keptLn Honours & Master Degree. The candidate should', 
Imin 	Hi 

fj 
~b6 	 . 

%7j,'-
r,'T7.3 1r, 

of30/O6/96. CANDIDATE APPLIES THE 
~mindtc'iri E-figlLqh ~or  25  words per. 	ute  in- 

EMPLOWENT NOTICE NO. AND CATEGORY N 0. AGAINST WHICH j5ir-escibed ed~c-atitnl qualffication! 

NVRITrEN ON THE TOP OF THE COVER 
4NVELOpES POSIT11 VELY.' Cktegory No. 38 : (i) IInd class Makei's Degree 

NIUS'T CLF-kRLY BE 
University Degrc;~/Diploma ih Edu~ ation/TeachiJ 

~ourse of Regional Colleges of education of N.C.E.R. 
CATEG40RY 	 VACANCIES ..-''SEX 	PERIOD 	AGE 	., 

-7-7-7-777- OF 	AS ON'— "o 	NAME OF 	SCALE 	
STIPEND 	 "'. 

, 	 ­ 	, i  %, 	- 	. 
..medium. 	 !. : .., 	. . 	 . 

TIIE POST 	OF PAY 	DURING 
TRAINING 

V&SC  ST  OBC  TOTAL,_:, . TRAWING 	01 -06-96 
tq.10-tri-71 

Cztegory No.. 39: (i) IT n 	cl asi Bachelors Degree V 

Boiany/Zool6gy. 46% marks can 	considle ~ed ~vj%8 
040. f.' §a~'o~rapher (En&h) ;:;- 	00 	 '04"" Both 	12 months 1 demarcation of class in Bachel' es D~ 	 :r 0 , ..gree.(U)Upiv 

,Appr. Junt r 	ngineer 	
320o!- 	M. 2000/- 	.02 	Ul 

OR 4.  years integrated - Degree cou rse in -  regioii~, 
Sig/GrAl 	 '07 	02 04­ 0f"' 	14;  

1400-2,~001- 	Ps 1320/. Both 24 Months 	18 to 25  ym Competence to teacfi throu ~gh Engli~h and Bengalil 
Appr. Signal Inspector/ 

i8 	25 Y'rl~ Both 	24 months' : 	to N.B.' 	(i) .  A* GENERAL RELAXATION 'IN UPPi 
GrAl 	 2 	13 
Appr. Tele Co rn ~nuni- 	1400-23W/-. Rs. 1320/- 	Oi 	02: 0  - CATEGORIES OF CANDIDATES HAVE 

cation Inspector/GrAl. 	 135OZ. 	
0i 06 	06 	23 08 Poth 	U months 	. 18 to 25 Ym RELAXATION GIVEN IN PARA-2. THIS' 

Appr. Tele Communica - 	960-15W/- 	Rs. 950/- WrIll 'EFFECT FROM 4/8/96.' 
N.B. ; :.(H) THE CANDIDATES MUST HAVE ACQUI I 

M&inu  
tion 	tiner/GrAll 	

04 	O~ 	 07 
1200-2040,1,'Rs. L200/ 	01 	01  Both' i2 moni6 	1 .8 to.25 Ym 

Tr. ASSM Draftsman 
30 Y 

LAM DOWN AT THE TIME OF SUBM1 1 . 
(S 	T) 

2 Tr. Electric Foreman/ 	2000-3 00/- 	Rs. 2000 - 	U1 	 ..02 -..12 Both 	months .
10 to 	M 

IAR AT HAVE YET TO 	 THE Ell
" 

A.PPF 

STA/Deputy Shop Supdt. 18 Both 	24 months 	18 6 28 Yrs. W=IELD OR NOT DECLARED ARE 

1 6. 	App,-. -*,;ecI%1­ ic5 (Elect) 	1"100-.2= 	ML 1400/- 	00 	05 01 	G3 
1200-20401- P&,200/- 	03 	91 01 	01 	06 Both 	1 .2 mon thn 	18 to 26 YM 1. GENEZAL LN9MUC779N 

9. Tr. Assm Draftsman I.i ANI) 
11-L 1400;- 	-- ',; . 	- 	01 .,4 m.orth,, 	20 SC=Scheduled Caste, 31--Sch~duled T ribe Ii 

i.-. D;Ml ~m­  io 
1600-2C 	 .01 

1. Tr. Head Draftsman 	 60/. 	Ra. 1600/- 	01  
Both 42 months' 20 to 30 YM I.P.O. =Indian Pos tal Order 

1.2 The number of vacancies shown rl~kay ~e Incri (Elect.) 	 1 
 440/- 	Rs. 1400/ 

. - 
	06 	02 01 -02 Both 24 monas 	20 to 28 YM 

~pp 	it U1 1.3 SC/ST/OBC candidates can 	
4ain 

12. T, jxCric Apprentice 	1400-1 02 02 	01 -  Both 24 month h 	20 to 28 YM 
t3. Commercial Apprentice 	1466-1440/- 	F6.1400/1 .06 -,01 	.'Both 18 6 28 Ym candidates. SC/ST/OBC candidates need a 

Pbrsiotherapist 	1400-2300/: 	
01  
13 	04'02 	- . ,,26'-  Both 	 20 to 35 Ym only. 

Staff Nurse 	 140D-2600/.' 	 .07 
04 	01 01 ,  01. 	07 

	

t 	 7- L-0  to 30 Y~' 2. AGE  L= Fharmasis 	 01 - -- 01 	0? 
Lab AsstL 	 9765-1540/- 2i mortt!hs'. 

."IqtCi2SYrs. 
IS to 28 ym 

2.1 The age wW be reckoned as on GI ~W-96- Th 

App.'Mechanics 	1400-2300/-. Rs.'1320/- 	04 	02 01 .01 	08' 

Elecf/DSL 

Both 

Both 	12 months 	i6 to 3o Yrs. 	v 
By5 years for SC/ST can 	datesandby ~ ; 

Bohafide displac 	Wr' (b) By 5 years for 	 ed Go 	t 
TT. Deputy Sh;~ 	i;o6-32o0/-.' Fs. 2000/ ~ `- 	

01 c 
V, ; t,4 -case of 	 ca '(c) By 10 years in 	ph~si6ajl~ handi 

Sup~ t (Elect/mj-, 
Rs. 1320/-*'04 24 j~oni]h~, 	-Yrs., Both 	 j8 to 28 d) Uplo the age ,~P years for'RESERVISIT - 

I 

Appr. Mechanics 	ItM?,3OO/- U  pto 
 the extent of servic .  r6deled by G ech) CDSUM 	 320-1350/- p&  1320/-" 06 '03 01 - :02 .-,, ~-12 

2I.'A:ppr.TraLn&%aminer 	..., I 	 . 	, 01.. :` 	02 
Both 	24 months 	16 .to 28 Ym. 

-~ 	18 to 28 Yrs. Both 	1 	months' - 

~e 	
the i Labours/subsCitut 

' 
es provided that 

	

­ 	~ '-% ~ ! 	. . ,­ nm 	 '~ 'Oi i '  
1Y. AMU. - ­ 	 W/_1 Rs. 1200/i (cokinuousorb 	itibject to the coi r ken 9 - ': 22. 	 -, 	---. 	, 	... 
Drafts-man (mech.).- Bo 	2 4 i~orit'h*s- 	18'60 28 YM 'Administ rative offices of the Railway orgi 

a Draftsman (Mech) 	I4M22,DO/-'Ps. 1200/- 	02 	01 	
.03 

'Oi 	03 Both 	12 months 	18 to 25 YM tive sce6etie 	' 	d Instiiutei dpt* o 5 yeaf s an 
'24. Appr. Junior Ch~mkal. 	i320-2M/- - its: 1.120/- 	02 

upper age  limit of 36 ~e~rs'whichever is 
&hfetaurgicalAw 	 03 

26.r.Y. Chemical 	
I4O3-2S LT.!- 	Rs. 1400,'. - 	02 	()1 

22 to 3 Both 	12 'Months 	Yh. (f) Upper age Limit in case of widows, d ivorcei 

husband but 	r~~ arried sh~ their 	 not 
& 	 03 

2W.0 
,2 months 	20 to 30 Y-13. 

Upto rna;~ iLn­n age o,45 yep-rs for repaLr. 

Suptd. (Workshop) 	
02 01 	02 	10 

'27: 	filmlianicn 	 Rs. 1320/- 	051 App.r. 	 1 
Both 	24 months 	IS to ?8 ym to India on 6r after ist ~ une I V53 and 1. 

P~". 	 - 	 after t. 	 -sh) on c. . 

(Workshop) 	
2(KA;- 	02 	01 - 	- 	01 28. Ap;,r. Ciiief 7rail ,  

2.o* h 	12 months 	20 to 30 Yrs. rp /012LY 

Candiidz~es 	C- Zl~)P.y 	McIr ON-r. 
Emwn;ner 	 C. 1 	01 	0.2 

'9. 
3r.. 

Svth, 	 is to 28 Ym i 	. 	. 	D,~ n (not in, 	 n i,, 
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MiriLstercirstate. 

.ZAW~ :j~ne 	work,- for lievenue' -i~d Seiiculture 

am p on the.necessitycif b bo 	(Ind% 
DS 	

-atio n' 
" Was 	 Kam- .' 

and its preser, 	.,Dharna staged 
-the --fiorti- rup district committee of -ihe 

J I recent y -'at - 
Assa.mJrcss -Co!TeSPOndexits ..ural ,Research. Latio! 	 ~jtjn  

-wo- our -UnIon 	h 	d 	a~ -i — 	staged a t 
7 in fr6ni'or thi'dr-cle 

.1itiCi,pst!hg jil L46 workshop ­~,~  Jun~ . 
_&i&' guest; ~.,,Jbr Alok ­'O1T.,ce -1_-9f.-,Palasbar .7,m ...pro .es .  

ag Kr. iiin,­ br Gauhad 6i%-er­.'7-agajnst'the killingsof Par 
_,~ 6f 

PY,-.Rj dthesignuicanceof Dils, 

-v 
b 	 Ch'utia 

.1bjj'of the poor ~peop 
Dr 	 New 'Neitem an .B 	 p LsoclaLe South KarnruD I ipLn' Xhin'gig,- Ls 

D ,hala ,  
Q re3s,sr ;:ofAA !StS 

xS ­Bcni- LuitparJ3 'Collewand. ri 
ha a 	-V 

S_asetan Pari;had' 5.1sCi7sat oh 
dharna.. 
The Kanirup district c0ntmi- 

t,  ce  of APCU later submitt ~d a 
memoranduin to the CoMPCt ~ rt 

denrirdfing adequnle 

Ah.b~'BirVah' -bisfi7ict Agn- 
jEur~l bfrlcer siso attended 

: 
~ c workshop. 
Dr Khangia ekPlailled the 
chianiques ~ and utUi3Pdon Of 
latboo ,  crops in t ~,ie . rield of 

Jr  7),~r - 	s-'/ ra 

=7 	77  ~  Z 

Vill, 
	 ­7-  

missifig f )p nAl he'AIUL 
a e 6. 
Y hA . 

:-cre!' 
obrco 

DULLUAN,'June') 8' -'  'Ih6 I nt 
, 	

ngaigaon own as'per L:~~nd 	Sarkar convicted Abdu I Fahnian .  `roiil Our .4rreSpOnae 	BO 
Re. assessillent' :  Act. -  - of Monakocha %rillag-e under 

)NGAIGAON, ;June 	itevenue . 	 aged in between t irtten and riftet. 
o 	to submit 	rdanikpur Police Stwitin -to 	 nd ,  tdifid ,  

n, 	-c,the :, Bongaigaon 	1936. People Mi w 	 of Dulinjan a a 	er~t times d 'i 9 

	

o~jections to theenhancementor 	undergo rigorous imprisonment 
	created quite a.sertsado'n' in the oil 

ars and to pay a fine en- 	 hin 	forsevenye 
held 6n"June'-10. The land rev . ue may do so wit 	 Altogether nine boys, all studej 

fro' 'tile date -of .,.,or Rs 60,000 or, -in default to 
dnS'.'discu­ss*ed "i~'e­ VnPle- six weeks .. M 	 undergo further rigo 

. 
rous Lrn- 	of the locallty, were're"po'rted m

'issi 

.tatio'n ' 

	

	-s" 	alth 	publication of rifixaLion bodri-. 	 three wei~ tnced ;nd ie'acu-,d by I 

' 
of fspecial he 

-k-uo—proiramine'lor pri- cation in the Assam Gazette, says prisonmen
,  for two yea rs under 

'of 	9 go 

	

Section 447 of.11 1C.for murdering 	-..Al&rgenumber ~paient , 	a 
y ~Ach6ol stUdens in the an 6fficial press N ease- i,, 

	

Kanteswar Das of - the - same 	educational lnsdtluti.~ttbti of Dullai 
Ird 	e rict'. 	Mked th .Joint ..-;,.jjawyei~ 	sentment Me 	

a 

	

'Associa- 	vill ge. 't~f.Hjalth : ~er~vicds to Bongaigaon JAwyers 	
o 

aor ~ 	
conv&icd by the 	

e ~silu'ation a: lawr, 	 to 	The accused Abdul. R,~hman 	June  I",' to disc~ss4 th 

	

S p an to cover all the 	tion opposed Ahe . .move ., , : 	. 	 -~ i~~ ' k 	Kanteswar 	- while 	prevention of turthe 	iurence (if the transfer the cas6 unae'r Raflway. attac ed 	 I J- 

	

qs 	 -T Me, .CL 
!dressing the ineding a-C 	sr,,!')  Act,- hiotor..*.Acciden ~ 'February 27, 1989 wich a lathi. 	any ex1remis! oti ;  

	

tilt in 	e rcce. 
­V­ iraM ke.  

ity 'Commissioner, 	Claims, Workmen Compersation The injured Kanteswar died on 	suspected that so"me drug 	c 

	

to 	his way to the hospiLa.L 	lumd thet;e sdolei~itli ~OYS to cart 
,ed requested the heads of 	kct, 'Consumer Forurn etc 	 'Das, Public Prosecutor 

	

epart- 	Guwahati A 're'so'lution was 	Sri RN "Us ,development d 	
in a ai~pearcd for the State while Sri 	The polic'e'administAtion hast,  ... 

As to submit futu-irt"nian of adopted to this -  effect 	 ­  * ' k 

	

"M Mahmud advocate defended 	and guanlians to !:~: alert to eept 

	

'to `&velo " ~'the district 	meeting bf th Asio~iatjon held 	 I 	 I .)n-. 	P 	 their adolescent childr;~6'and to Y4 
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L4JLWAY RECRUITMkM 
BOA.RD :  GUWAHATL 

NO. RRB/G/41190 
Date: 05.9.96.' 

NCYrICE - 
Sub Canceflation of Recruit- 
fnent .panels of Stenographer 
(En&h) in scale.41s. 12W 
2040/- under Category No. I Of 
Employment Notice No. 1/05 

dL 26.4-95 and Cr&ft Teacher 
(Bengali Medium) in scale -
Rs. 1400-2CM/- under Cat 

No. 6 of E ~n ployment Notice 

No. 3/94 dL 19.12.94. 
R&Hway Board vide their 

letters No. 96/F,/(RRB)/2r)112 

dtd, 7.8-96 and WE (RRB)l 
25/13 dL 21.8-96 h8ve 
cancefled the Recruitment 
pgne is  , of ' Stenographer 

(Eng]Lill) and Craft Teacher 
(BM) mentioned on the aboVe 

subject due to var ious irregu-

larities. lience the Recruitment 
pane Ls  o f Stenographer 

(English) and Craft Teacher 
(BM) stand canceUed. 

(BA-alita), 
Chairman 

RallwaY Recruit"'e"t L14iRrd, 
GUWAhati. 

v 
RN/1328/1 
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AL ADMINISTRATIVE TRIBUNAL 

GWAHATI, BENCH 

IN 

T itle of the case 	 O.A.No. 	of 1996 

Miss Kamala Delta' 	Applicant. 

Vers us 

Union of India & Ors ... Respondents. 

An application under Section'.19.of the Administrative 
Tribunca's Act, 1985. 

I  N D E  X 

S1. No.  Descri tion of  enclosures 	Page 1,To. 

2. Application I to 8 

 Verification 9 

 Annexure A.I 
 Anaexure Aolol 
 Annexure A. II 
 Annexure A-III 

?* Annexure AoIV 
 Aimexure A. V 

Annexure A*VI  
 Armexure A. VI I 
 Annexuxe A. VIII 

For the use in Tribunal's office:- 

t 

t Date of f iling , 'Ip"F 
f. 

Registration No. 

Signature 

1  Registr ~e i 

If 
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PARTICULARS OF 	APPLICANT 

P/o Shri Sachindra NrIth Deka, 
Milanpur Tinali I  
P.O. Damanimaidan, 
Guwahati* 

PARTICULARS  OF RaPOIMEENTS 

1. Union of India represented by. 
the SecretCry to the Govt. of india ~ 

l'inistry of Railways 7  
New Delni. 

2.. General Mrnager (P), 
-ilway, 1,:aligaon, N.F.R-,  

Guw.~, ~at i - 11 

~ n Chr~irma 
Railway 	ient Board, ecruitr, 
Guviahatt i- 1. 

4 *  !,'lemiber Secretary, 
Railway Recruitment Board, 
Guwahl-Jt'i- 1. 

PARTICULARS OF THE ORDERS,AGAINST WhICH THIS 
APPLICATION IS  MADE 

This applicr:tion is made for implementa-

tion of recommendation of the . selected-candidates for 

appointment as stenographer (English) in the scale of 

pay Es * 1200 - 204-0 vide Employment 11 
0 
 tice I-To.1/95 - Cee-

gory No.7  (Annexure A.III). 

Restraining therespondents from 

completing the process of employment ~ notice 1,To.1/96 

Category No.1 (Annexure A.VIII). 

iTi-RI,5DICTION  : 	 . 

The applicant declare that the subject 

m, ter against whilich he went redressal is within the 

j-urisdiction of,the Tribunal. 

Contd... . 0 0 0 0 

~~A4 

. 

Kam ale, 
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5* 	LI14ITATION 

The appli cant f urther declare that 

the applicat 
. 
ion is within the limitation prescribed under 

Gection 21 of the Administrative Tribunal's Act,1985. 

FACTS  OF THE  CASE'- 

That the g7plicant is a citizen of' 

India and as suchshe is entitled to ell the rights and 

p~rivileges guaranteed under the Constitution of India. 

6.2 	 That the applicant  has .  passed the 

matriculation examination in the year 1983 and T.D.C. PtM 

in 1989 and also obtained diploma in typing and stenography,. 

The testimonial s are enclosed in this application a ~id 

marked as Annmre A.I j  A.I.1 and A.II. 

6.3 	 That the respondent N ~o.3 made an 

advertisement for testing candidates for stenographei in 

the Scale of pay Rs. 1200- 2040 through Annexure.A.III 

W&)S and it 	clearly written in th ~Q -advertisement Yo.2/95 

und6r clause 12 of general -instr.uc~,ions that the no. of 

post of stenographer may be incre,sed , or decreased. 

6*.4. 	 Th,,),t the a..)Plicant in response to the 

advertisement made by the Respondents on 26.4.95 as 

appeared in The Assam Tribune had applied for the post 

of stenographer. The said advertisement runs as Employment 

Notice -No.1/95 Category 7. 

A copy of the said advertisement is 

annexed and marked Cs Annexure A.III. 

C ontd ....... 
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6.5 	 That the applicant made applicf.~.tion 

for appointment as stenographer at the . sccue of pay 

Rs.1200 2040 giving all particulars such  as academic 

qua1ification l' age proof certificrte, Diploma Certificate 

in typing and stenography etc. 

6 t6. 	 That, the responden,ts being satisfied 

with the r6quir ements of the candidature f .or the post 

of - stenographer as, -noted above called for, written test 

fixing the date as 27.8.95. 

A copy of the call letter is annexed 

herewith and marke'd as Annexure A.IV. 

6.7 	 That as per the call letter the, 

applicant appeared in the written test, did excellent 

and became successful in the test w -id accordingly the 

applicant . was called for speed test both in typing and 

stenography and this was held on 

A copy of the same call letter is 

annexed and marked,as Annexure A.Vi, 

6.8 	 That in the speed test the humble 

applicant di.d excellent and accordingly she was decla-red 

s.uccessful and thereafter the app~ icant was called for 

a y:L lvs-voce test and in this test held on 8.11.95 she 

also bec6lme successful and was , se.lected by the respondent 

~To-3 and recommended the )aame of the applifant to 

~ Respondent No.2 for appointment. In view of increase of 

vf.,cancy, the respondent rightly and volidly recommended 

the name of the applicant alongwith 1.5 others for 

appointment. 	 C ontd.....,*,, 
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A copy of the said r e c o mme n(.',n--t i on 

containing the i)ame of the -applicant 

alongwith other -  is annexed and marked 

4s Annexure AJI. 

6.9 	 That the written test, speed test 

and viva-voce test were conducted by the Railway Recruit-

ment B oar d headed-by the Chairman, which is an auto nomous 

body like any other Railway Recruitment Boa'rd in the 

country q  Moreover ~ one responsible officer was deputed 

to the s'election bo~,rd on behalf of the Respondent 

No.1 and 2. 

6oIO 	 That the applIcant beg t -o state that 

as per advertisement dated 26.4. ,95, once the candidate. 

is selectad after going thrcugh all the stages/tests viz. 

written test, speed test and viva-voce test and when the 

np,me'was recommended for . appointment-as stenographer, 

the respondent No.2 is duty --bound to -appoint the applicant 

in the -existing voc oLncy of,  the stenographer. 

That the applicant beg to state that 

though final list'.of 16 candida~es including the name 

of the aPPlicant  i.e. Annexure'A.VI was recommended on 

9.11.9.5 to the Respondent No.2 for appointment j  the 

Respondent No.2 - did take n6 action on it and the 

applicant was. a-6 a loss of having not received the 

appointment letter. Even the resentment/inaction of the 

Respondent No.2 was echoed & re-echoed in the news paper. 

Copy enclos ed. 
Contd ......... 
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6.12 	 That the-6,pp'licant made r'epr6senta- 

tion to the respondent No.2 dated 10.6.96 requesting 

him to make appointment of the applicant. 

A copy of the representation is 

t-tnnexed LInd marked as Annexure A.M. 

	

6.13 	 That While the applicant i--ias anxiously 

waiting for the appointment letter she was surprised to 

see the advertisement N tice No.1/96 dated 20.5.96 where 0 

the respondents - wanted to test 8 candidates. This 

advertisement appetared in local news papers including 

notice board,and runs as category Xo.l.,. Having seen the 

advertisement the enxiety of the applicant was multi-

plied and again*she approached the respon.dents and 

no response. at , U-, l was ther ~.  from the-respondents. The 

applicant believes that some foul play may take Place 

in view of the advertisement No.1/96 dated 20.5.96. 

A ccpy.  of the.-  advert ised*eh~ ITo.1/96 

is annexed herewith and marked as 

Annexure A-VIII. 

In this connection", the applicant beg to state that 

r,longwith her there are 15 other candidates also duly 

recommended for appointment to the post of stenographer-

and w~aile none of the recommended candidates is 

appointed, publication 'of another advcrtisement is 

creating suspicion..In this connection, the applicant 

further beg.to, state that there was another Employment 

Notice No.2/95 Category I-where 21 candidr-tes were 

recommended for appointment'of office clerk in the scale 

0 f 

Muni 
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of pay ps.950 	1500 a:nd all of them were appointed 

though they were appeared in the tests subsequent to 

the applicant. 

6.14 	 That the applicant beg to state that 

the selection of the,applica*nt is valid only upto one 

year' as per exlstin~ rule of the respondents. 

G R 0 U  N  D S 

7.1. 	 For'that in vi ew of the selection as per 

Annexure A_*VI, the apPlicrant was 'sure that she would be 

appointed s-oon under the responde *nts and as such she 

.did not make aliy attempt for appointment in any .  other 

department. 

7.2 	 For that injustice will be done to her 

Ifimmediate 
, appointme 

. 
nt letter is 'not issued. Moreover, 

-iongwith the applicant, the whole 'family will 'suffer very 

adversely, 

7.3 	 For that the advertisement IATo.1/96 

as -referred in Annexure AvVIII is ill- conceived I conf using 

conflicting, contradictory ~ inharmoneous and acting upon 

it will be illegal and uncalled for and the appi-icant 

firmly believes that this Hon'ble Tribun~l will direct 

the Respondent No.2 to implement the recommendation of 

Respondent No. 3 Ind 4.(Anhexure A.VI) and in the event of 

non-issuing such d irection, the applicant'will be deprived 

of the right of appointment conferred upon'him a-fter the 

selection. 
Contd ....... 
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8. 	RELIkFS  SOUGHT  FOR 

In view of the facts and circumstances of 

the case the ~Lpplicant prays f  or the following reliefs:- 

i 	 that the appiicant may be appointed with 

immediate effect with a'direction to give the seniority 

from the date of recommendation for appointment i.e. 

dated 9.11.95. 

ii. 	 That the respondents may be-directed 

n6t'to implement the advertisement No.1/96 (Annexure A.VIII). 

tilr the a~plicajat is appointed. 

Any other relief/reliefs as this hon'.ble 

Tribunal considers fit and proper. ,  

90 	INTERIM RELIEF.PRAYED FOR 

That durin .g pendency of the disposc 

of the application, direction may.be  issued to the 

Respondents 'to ripp'oint the applicant with -immediate 

ef ~ect. 

That the respondents may be directed not 

to appoint stenographer aga'inst advertisement No.1/9'6 

till applicant is appointed. 

10.1 	~MTHER KNY OTHER APPLICATION/PETITION FILED 
BEFORE,  Ala OTHtR COOIZTRIBLINAL 

The applicant beg to state that.-g-he has 

not filed any other case applicat.ion before ahy Court/ 

Tribunal. 
Contd ....... 
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EBMIDIES  EXHAUSTED 

The applicant beg to state that she 

has exhausted all the remedies and there is - no other 

alternative.but to approach this A"Lohlble Tribunal fbr 

justice. 

PARTICULARS OF THE  POSTAL,  OMER 

Postal Order No *  

Pate 

Issued by 

Payable a t 	 e4' 

An Index with parlUculars , .of enclosures is 

enclosed. 

PA-FTICULARG OF  DOCUKENTS 

As ,  per Ind,ex.' 

W:~ificntion ...... 
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I Miss Kamaja Deka daughter of Shri Saichindra 

Nath Deka, , Milanpur Tinali 7* P.O. BaMunitnaidan, 

G  'hati aged about 29 years; by c uwp- 	 aste Kalita l  by 

religion ,Hindu, do hereby solemnly affirm and verify 
8 to 14 

that the statemeirtus bade in rparagraph "I to '6/O'f the 

O.A. are -  true'fo my knowledge ai  iia those mad e in 

pare-graph 7 of-the'O.A. are true to my legal advice 

and I have not suppressed any materi.al facts. 

AND I sign this Verification on this 	day 

of 	 1996 at Guwahati. 
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f Education of NCERT. (iii) Competelice to teach 
arnese Medium. AGE: 20 to 40 ears. y 	 I '  _11  

RAILWAY NOUCE 

RAILWAY REC31.11TMENTBOARD 

GLVAIIATI 

R R D GuWAHATt 	Station, Road, Guwahat.i -781001 

Date: 26, 4.95 
F,%11 ) 1,0)*,Nll--',\'I'NO'l~l('I-~I NO. 1 /95 

DATE OF PUBLICATION : 0:3.'5, P-5 
CLOSING DATE: PjV05 

Applications ;it , - invii-ed in prcs(:ribed application form 
11blailtabiv froni Iliv important Railway ~Iatiolls 'or in' a 
profol - niaelidos,--d livrewith (tobe nval.lyty~ed) in astandard 
size thick paper, only oil(.,  side) for the followi g tellipora n 
piosis likely to be perniatient. oil 	Northeast. Frontier 

16ilway. Applications c 

" 
omplete. in ail respects along with 

rl., qllired enclostiresshould besent.to  L lit- Assistan t Secretary, 
Railway  Recru iLmen L lloard.&at  ion Roa uNvahaiJL7121_0Q_1P 
—isamull  or(::ei- tiric.- aLec)(I)ostingSoa.St.oreac)ILIIeBo.ir(I's 
office on or before 17.30 hrs. of 9/16/95,The applications can 
also be dropped in I he "Application Box" kept in the RRB 
Office before 17.34'hrs NOTICE NO. 
AIND CATEGORY N _.Q_AQNINST.WHlCH 	-CANDIDATE -THE 

C_LI,­A: I?,!-Y Ill-" NkrRI'17EN ON THE TOP OFTHE 
COVER ENVELOJIFS  POSITIVELY. 
_6FP~iiITMENT: MA-N'A'GING 'P'BR- ANCH 

CATEGORY NO. I : ASSTT. TEACHER GRADE -1 
(BOTANY) in scale Rs 1640-2900/- for English/ Bengali 
Medium Railway School. Temporary but likely to be made 
perniatient. No. OF POST : I (UR). QUALIFICATION : lind 
class M.ister's Degree in' Botany. (ii) thiiversity Degree/ 
Diplomain Education/ Teaching or Integrated twoyears post 

graduat e  course of Regional Colleges of Education ofNCERT. 
(iii) Competence to teach through Englisg and Bengali 
Medium. AGE: 20 to 40 years. 

CATEGORY NO. 2 : Ass7r. TEACHER, GRADE.. I 
(PHYSICS) in scale Rs. 1640-2900/- for English/ Bengali 
.Mediunl Railway Higher Secondary School. Temporary but 
likely to be made permanent. NO Oil POST ~ I (UR) 
QUALIFICATION: (i) Il Class Master's Degree in Physics. (iii 
University Degree/ Diploma in' Education/ Teaching, or 
inic.orated two years post Graduate course of Regional 
Colleges .of Education of NCEIRT, (iii) Competence tr ~ teach 

tn 40 `tar- - 
CATEGORY NO. 3 : ASST7. TEACHER GRADE-11 

(SCIENCE) -in scale Rs 1400-2600 /'- for Assamese Medium 
Railwayschool. Temporary but likely to be made permanent. 
NO OF POS, 

 r (1:111). ~UALIFICATION : (i) IInd class 
Bachelors De&ce with one of the following group of subject. 
45%, niprks can be considered equivalent to lind Class where 
there is no demarcation 6f class in Bachelor's DcgTee. (i) 
Physics, Chemistry and One subject, out of Maths./ Botany/ 
Zoology Or (ii)' ~otany, Zoology and one subject out ol 
Physics/ Chemistry, (2) University Degree/ Diploma in 
1'1'di.lcat.io;i ~ Teaching or 4 years integrated Degree course in 
Regional Ccil6ges of Education of NCERT (3) Competence to 
-"each through Assamese Medium.-AGE: 20 to 40 years. 

CATEGORY NO. 4- - : ASS'17. TEACHER. GRADE-1 
(CONIMERCE WITH SPECUU, PAPER BOOK-K'EEPING & 
ACCOUNTANCY) in scale Rs *1640-2900/- for -"samese 
Mediurn Railway Higher Secondary School. Temporary but 
likek.  to b(i made permanent. NO. OF POST 
(21"ALIFIGA'rio'N, : Ilnd Class Mwqter's Degree in commerce 
% ~;ith special paper Book-Keeping arid .  Accountancy. (ii) 
I ;1livi.n-sitv Dvvroo/ T)inle'nln in  

G RY NO. 5 : ASSTI'. TEACHER GRADE-I 

0  

~ (;OMMEVCE WITH SPECIAL PAPER BANKING) in scale 
Ms. ](3-10-290()/. for Assaniese Mcdium Railway Higher 
S(Tondar-,.' School, Tcinporary but likely to bv nizde 
1wrinanent. NO o~' iw,r : I (S(.,). QUALIFICATION :(i)tInd 
Class , 	Masier's Degree in Cojmncr(~e wiLb special jiaper 
liallking. (ii) University Degree/ Diploma in Education/ 
Teaching or Integrate(] two years Post. Graduatc course of 
licgiull ,t(Colleges of Education of NCERT. (iii) Competence to 
teach through Assaniese Mediuril. AGE: 20 to 40 years. 

'ORY CATEG 	NO. 6: DEMONSTRATm (PURE SCIENCE) in 
scale Rs. 1400-21300f- for Engl ish /Bengali Medium Railway 
8(11001 . Tel"porary but likely to be made permarient. NO OF 
POST : 2 fl-UP, I -SC). QUALIFICATION : (i) lInd Class 
Bachelors De' gree With PlIN'sics, Chemistry and one subject out 
of Bot any/ 7oology, 45'.'A', 'Inarks call be considered equivalent 
to 11nd Class where there is no demarcation of class ill 
Bachelor's Degree. (ii) Univeri sity Degree/. Diploma in 
'Educal ion/ Teaching or 4 years integrated Degree course in 
regional Colleges of Education of NCERT. (iii) Competence to 
I ez'01 011:011 911 English and Bengali Medium. AGE : 20 to 40 
years. 

)RY!NOi 7:8`11NOGRAPH Ell ~'(EkLisfl ~.  in scalC,  
0 —4. N 0-0 F PO ~_T_ 10 (U R - 5, S C - 2, 8 T - 2,bBC-f) 4  ~ t 1 A 1, 1 F1 CA'Fi ON: M at ri c u la te. SPE E D: 80 W. 1). M. & 4 0 W. P.M '  

i n Shorthand and type-writing respectively. Knowledge of'  
4  1 

lindi Stenography is an addiiional Qualification arid wfll be 
give" In-cference, AGE: 18 to 3 ' 0 years. 
DEPARTMENT: MEDICAL: 

CATEG ORY NO. 8: STAFF NURSE in scale Rs. 1400-2600/-. 
NO. OF POST: 14 (UR-8, ST-2, OBC-4). QUALIFICATION: The, 
candidates mil st have passed Matriculation or its equivalent 
;examination and possess a certificate as Registered Nurse and 
,Midwife having passed the three years edurse ~i General 
Nursing an.d six months course in Midwifery from a School of 
Nursing or other Institution recognised by the Indian Nursing 
Council or B.Sc. Nut-sing. Can'didates passing B.Sc (Nursing) 
will be given two advance inci rements on the in-erit of each 
candidate under the sanction of competent authority. On 
selection, their names must be borne in the Indian State 
Medical Register.They must be able to speak in English, Hindi, -  
Assamese or Bengali. AGE : Between 20 to 35 years with 5 
years relaxation for SC/ST candidates. Both Male/ Female 
candidates can apply. 

N-B 
(i) A General Relaxati.3n In upper age limits for aU 

eniaY2 
yea4-s besides Ilie age reiaxation given in par-a-2. This 
relaxation is applicable for 2 yeRrs with effect from 15.7-94. 

(il) The Candidates musi t have acquired the essential 
qualifications as laid down at the time of submission of 
application. Candidates who have yet to appear at the 
examination and whose results are withheld or not declared 
are not eligible to apply. . I ; '. I 

GENERAL INSTRUCTION. 
.1.1 , ABBREVIATION USED SC - Schedule, Caste, ST 

Scheduled Tribe, UR - Un-Res~ rvcd, OBC - OLher 
Backward Class, I.P.O"- Indian Postal Order, EXSM 
_E)C_Servic ,~ man, PH-Physically handica'p ~ed. 

1.2  _~he nu .. ~,, rol vacancies shown may be Increased or 
decreased. 
SC/ST/OI3C candidates can apply against UT? posts but 
theY will have Lo 'compete with 'UR' candidates.' 
SC,'S'~,'OSC candidaies 

' 
need apply strictly against 

their respective vacancies only. 
AGF LIMIT: 

4 
The age wii] be reckoned as on 1.5.95. The upper age 
liiiiit is relaxable aq; under:- 

r 

5. 

5. 1 

5. 

5. 
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~NT BG-ARD'IGU----- 
%V,Iluer Uert1fIc(jVV VI SPSTOIng) 	StatI011 Road NO* RRB/G/41/§ 	 GuwahatI61 

108 ~ 09 13A Thi I 	 . - 	. . I - I - - ft...U_QZ2ff::YoL r -Admi t ­ 	
Letter f oe %FSD, TAST of So V~ yl*r, Aal 

To . . . . . . . . . . 

4 
Your ibil Number-18 

not be 
aftitted for the Speed Test 
ti t thle , call 'Letter/Admit CII I 	A"Vooe Too t W1 th 

rd hOwOver does no 
t  ro  This Call l etter/ 44dmit

~ pa, 	
;f 
to 

 Ol t give Any entit. for selection 
R&CDZI7M&T 
-5"LZ Rso 	 THS R'O.ST OF JIUSTZNNO WO-2040/-) cATZGORy 

,:1/9- 	 NO- 7#VNLaa 3P 0" tft N0112i&6T FRONTIa 49L;~4y 
.14 	41,  th rote r 

cAtion -t6ir-th your~~ appli 
response to the 15mploymen t Notice 	e Post mentioned 

.hereby advised to attend the Office o f (;hIef Oite.d -  abovep you,..are 
Personnel 0tficCj7/,,,. TeFa*t.RnilwAY/Ma"gaon ' GUWAhBtli~l1 On 4# 11095  at 900 hrs, t'r 0  8peed 

2* 	Tho VIvEr4VOce Test of th e suco  
e 	 esstul candidates of Speed 

Test Will b ' held bn 8,11.95 qt Railway Recru  
LSTT&R 

ir, ve 

'StatiOn Road j Guwaha ti3O..,j,, 	 itment Board., Guwahati, NO 	e~ 	TZ 
G"'L 	

FOR VIVIAm. *The Candid;t, 	 VOCA  TEST V9 	 es s A 	Fil e 	e r resul-f-on- - the Ni~tTj-e- aru 	 V~t ~i of  th  6  Office on 14 6*11.95 and those candidates who will qual ty in Vie speed test *og the Vi'vP- Voco Test on s 	80  'words per minute should appetir ior 
required for m' 	1105. Therefore #  Your presence May be ore than tour days and you ShOlild come so propnred YOU should bring Your 
shoots along with respective -8l'I'Or'g1nn1 certific a tes  and mark-

TYP e) On th e day o f Vi 	diploma oertifientes(i.e. -Shorthand P ro 	 SQ/,STL-C,-X-dI,;II  Los D-Ldo'7  Gluesit 
Icate  " the time.  of  Vvn-Vocc test, Request for postponment of the Zate of S~)Ced test and Viva 'Voce test will not be considered and no absentee test 54 	 will be held. 

YOU qre also directed to bring the Origin I 
 nl Ci-.21 letter ' f'or the WrittW test hold on 27,805 60 	

#Approaching Chairman/M and or his Sce'rotnrirt cirectly or Z~diroctly by a candidate or any b0dy on his beh r,11 W1 	 Ostillg unc, .4onsideration for the recrultmen 	
lu 0  

1Or disqu 

	

	 t 	11 rondor r, c.11,di ~.,-t e  li ~ --l e  Alfication . 

The candidates can give 
Aterview either in,4ug1i sh or Hindi* L0_R__ 40f  ST 	L T 	LY 

AiLkviy 1N 	 YGTJ Aim 
7~~7" 	 I'LL SECON 	FROM DITr 14 2.  

M) NZ 16 M. 	 (Fij-4~iATI A 8 Pass Is ave 
'~~,-thori tyt 	 ~.CIT-JWWUVIO 15e. ~ey, 	 4:-1 C-,-4 i ye Bd I s L t. No. x .1,1-r_ n,.' 

1) -~49u are advised to increase t n e o"', 	0 	 and 
V.  in 

9 to come Out successful in tiIe 67~,ocd test to be hold on 4,11. 	1I.%*Lri,IC L 
9 5, ( 2) :,:; -, ; - -z' (: -- ''­ -  , i-Cected Ao "bring attested pho togtnt copies, o f ~I_i I rl.". 'j I (_ .-rtif i-Itates and Morksheets anc;'o a.; or certi -a (,,- t original. at* the time of viva-voce 	 J tii the 

the s 	 test i-~ 	 -_Jc ,_~ in peed test of So wofts per minute 

+ 	 GI 

a\SI9 _070%. tit 
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NO. ltjjj31C,1CO . 11/1 55/162r, ~ t.j 	
9-41- 95 

S,b:- I 'L-3cruitmexit selec* 
'c'Qrl fOl-  the post of Jr.stenogr, ~,~ jj 	,n E 	- er(T' 

9calc Rs. 1.200:.,,OijO/_ 	in 
ment Notice i,,o.1/ 	

1-1 MIA e r j,~Jnp  I OY  

and GM/PAfLGts T, 95 cat0901-Y Noo7 
1. 	 . Il e"t No-E/227/0 16/ l'RB/2/lteC 

. t t Pt-Il d ated 7 . 14 -95. 

D;lt (,, . 01' 
 
, Wri t-ton Test: 	27- 21- 9 5 P~Ac of svi e.e d 	Test: 04 

1)a te Of Speed 	Test: Or---11-95 	for 8o Date o f. Vi  V, 	 ~)-1-1-95 	for 60 , Vo  , 
Date of p  -ul  0  , 	

, 
e Tcst : 08- 11_ 95  

appro"(1:09-1, -95 

Tlje selOctioxi 	Board hel(I tl, (, v; 
- '7;1  v 

nee test on 8.11 95 for the rcci-u it l;le , l  grapher (Eng 	 t. of ) un(ler Employment Notice 
Cat.No-7 in scat e  jz . 1200-20 ~, O/ ' (m-jo 	 Ztr4 has follild P -S C-2 yST- 2 9 6BC-2) cvj ,jld - ,l  ' the,said Post and their nam 	

F' 40 -c' suitable for 
G M/I AN 	I Za i lwV /~I.j  I i g 	CS are reMmmeiided to aon ' rl 	OF MERIT. 

017 

AGAIN.-Al U.jj ~ CjUCy  

Na 
810704 

aT C.-  ~0  ,f 	C2!ldi(l,  

2. Jvljali 	Devi 
810786 k9lg 	(;fjtj i t ,,,IvorLy _ 
810798 "lritYulljoy Glio.sll 

1,. 

 

810ois Dobasisil 	Cqjoj~(Ijlu X31, 

 
810589 

1111P ,'Alc 	Chalcravorty 

V rzl-. 
310777 Pz*c,(,-;.p Kr. 	S a ric a r 

810767 Ram a a D lKa e"* 
9. aiO794 Pabi 	

. 
tra Kr'. 	Kalcati - 

------ 810759  -------- Latyaiiarayaii 
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2. 820.123 
820246 
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to 30 Yrs. 

is Lu 25 Ym 

20 to 30 Y~s. 
20 to 30 Yr8. 

20 to 28 Yrs. 
20 to 28 Yrs. 
18 t~ 28 Yrs.:. 
20 to 36Ym 
20 to 301'rs.: 
I0t628Ym 
18 to 28 Yrs: 

. ~ , . 	'. 	11 	- 

VW~-. 	
- 04b- 

( r~rL, ks s ay).~ ' " ~D tm,~- 

Category No. 26: BE(Mechanical). 	 I I 
Categp~y No. 27: Diploma in Mech. Engineering. 
Category No. 28 :.Degree in Mee li anica]?Electricz 
Couege: 
aWgor-y No. 29-: B.A. with Hindi as elective subjE 

grduate with Eriglish as a subject plus a degree or 
standard of B.k (Hons) in English and a degree or, 

/)Category No. 30: Diplomaln Civil or Mechanical '' 
^~quaRfication of Diploma in Civil Engineering becom 

them. 
Category No. 31 : Degree in Civfl Engineering. 
Categog No. 32: (10+2) with science and Maths. E-
Engineering also be eligible. 
Category No. 33: Minimum ITI certificate in Dr-ft' 
India, NCYI') in'Civil Etigg. from recognised Institt - 
duration. Civil Etigg. Diploma holders and holders, 
Institution will also be eligible. 
(~atego,,y No. 34 : MaLric pNs 3 yrs. diploma in I% t 
recognised colleges. 
Category No. 35: Degree in Civil Engg.Departmen 
Category No 36: Degree in CivU Engineering Depq 
6tegory No. 37 : Univers ...hjjyR~ degr - Le_e preference . b 

_H .onours & Master Degree. The candidate should _m  
min  dte**in-  Efiglish r 25 words per m  ute in- Hi 
P1  

5re;cribedecfiTcati~nalquWTication. 
Categqry No. 38: (i) 11nd class Master's Degree 
University Degree~/Diploma'ih ~ducation/Teachb 
course of Regional CoNeges of education of  N.C-E  R... 

..medium. 
Category No.. 39: (i) 11 nd clasi Bachelo]rs Deg~ee v 
Botany/Zool6gy. 46% marks can ~e considerid 
demarcation of class in Bachelor's Degree. (ii) Uni *v 
OR 4 .  years integrated - Degree course in regio' 
Competence to teacfi throi;gh English and Bengali 
N.B.-  (i) .  A' GENERAL RELAXATION IN UPPI 

CATEGORIES OF CANDIDATES HAVE 
RELAXATION G1-,r2,\` IN PAJL~ -2. THIS 
WITH IT M-CT FROM 4/8/95. 

N.B.: (ii).THE WM-IDATES MUST HAVE ACQU 
LAID D~ -O-"f'N AT THE TIME OF SUi3MI 
HAVF YE I 	APPEAR AT 'ME ET 

u  'it N I-E--i-iRF 
GENERAL IN&MUC119N 

1.1 ABBREVIATION USED:' 
SC=Scheduled Caste, ST--Scheduled Tribe, U 
I.P.O. =Indian Postal Order. 

- 1.2 The number of vacancies shown may be incrf 
. 1.3 SC/ST/OBC candidates can apply against UT 

candidates. SC/ST/OBC candidates need ap 
only. 
AGE LEWiT 

2.1 The -age will be reckoned as on 01-06-96. ne* 
By 5 years for SC/ST candidati es and by' 

for Bonafide dLqp*l*aced 	Idsr By 5 years 
PY 10 years in case of physi6aUy handics 

.'(d) Upto the age 40 years for 'RESkRVISTS'-1  
'.(e) Upto the extent of service rendered by Gi 

Labours/subsCitutes provided that the, 
(cofitinuous or broken) subject to the con 
Administrative offices of the Raihvity"Org'i 
tive scv:ieties anti Institutes upto 5 year 
upper age limit of 36 years whichever is I 
Upper age limit in case of widows, divorce 
their husband but not remarried shall bl 
Upto maximu m age of 45 years for repat 
to India on or after Ist June 1953 and I 

lt~ Pakistan (Nov; Bang!aadesh) on or after Y., 
uow TO ATEPPLY 

3.1 Candidates should apply in their oN%-n handv i  

. 1  . rxen (not in n&nv i l) nr anna nualit-L,  ni-ni,i 

RAILWAY  NOTICE:D 

a Al2 
R A a (;UWAHAT1 

RAILWAY RECRUITMENT BOARD: GUWAHATI 
EMPLOYMENT NOTICE NQ. 1/96 

STATION ]ROAD, GUWARATI-781001 
L­-DATED: 20/05/96 
~(; I. A) 8-1 -NG-1) -ATr - 3  1 ~0/ 0 6 /  9 6  - 

Applications are invited in prescribed forms obtaWable From any important Raflwa ~ Station 
,t tit proforma application given below (Lu be neady typed In using one side only in a standard siu 
hick paper) for tt 

' 
ie following temporary posts, likely to be permanent, in the Northenst Frontier 

, ?ailway. Applications complete in a respects alongmrith required 6nclo8ur6 should besent to the 

ASSISTANT SECRETARY, RAILWAY RECRUITMENT BOARD  : STATION-BQAD, GUWAHATI- 
18 1  TF,  -ASSAMunder certificate of posting so as to reach the Board's office on or before 17-30 firi-. 
of 1.0/06/96.The applications can also be dropped In the"Application Box"kept in the .RRB Off-ice 

!),efore 17-3b firs. of 30/06/96. 
E,MPLOYMENT NOTICE NO. AND CATEGORY NO. AGAINST WHICH THE CANDIDATE APPLIES 
NIUST CLEARLY BE WRITTEN ON THE TOP OF THE COVER PVELOPES POSITIVELY. -  

CATEGORY 
N~ME OF 	SCALE, 	STIPEND 	VACiNCIES 	SEX PERIOD 	AGE 
THE POST 	OF PAY 	DURING 	 OF , 	. AS 0?4 

TRAINING MSC ST 0114P TOTAL,_ 12AIMNG 01 ~W96 
18 to 30,Yrs 0Z,  oi-oi- ol. 

-~.-7 A-p-pr-Tu-n-io-r-En-g-in-e-er7---~~MM-3200/- Rs. 2000/- .02 	 . -04-  - Both 1T-m-o-n-tFs­-29U-2TY`rs-. -,. i 
Sig/GrAl 

3 	Appr. Si" Ins 	toi/ pec 14004300/- Rs. 1320/. 	' ~07 02'04 4  14--  Both 24 ritonths 18 to 26 YM . 
GrAl 1350/-- 	'*.-. - 	

__ 
: 	.. I 	" - 	

" " Appr. Tele Communi- 1400-23001- ~ Rs. 1320/- 	.07 -02 02 	02 13 Both 24 months 18 to 25 ~m 
cation Inspector/Gr.-II," 1350/. - .  
Appr. Tele Communica- 950-1600/- 	Rs. 950/,' 	08 d'0;; 	06 23 Both 12 months 18 to 25 Yrs. 
tion Raintairter/GrAll 
Tr. AsstL Draftsman 1200-2040/.'R~. 1200/- 	04 01 01 	01 07 Both ' 12 months' -  18 to.26 Yrs. 

7 	 2000 Tr -  Electric Foreman/ 	-32007 -  Rs. 2000/ -  91 01"- 	02 	Both .12 months 
STA/Deputy Si. ,q) SupdL 

.2 -A 01 03 	tElk 	Ekot! ~ 

6. 1r. Asatt. 1)raAsman 	L200-2(90j- Rs. 1200/- 03 	0 1 01~ U, both IZ ~-nanth3 
(Elect.) 

IG.Tr. Draftsman (Elect) 	1400-.2300/- Rs. 1400/- - .01 	01 	Both 24 months 
1 1. Tr. Head DTaftsm m 	1600-2660/- Rs. 1600/- 01 	 01 	Both 42 months I 

(Elect.) 
12 Trafric Apprentice 	1400-1440/- Rs. 1400/- 06 02 01 	11 	Both 24 months 
13 Commercial Apprentice i466-1440/- R.4.1400/ ,  06 02 02 01* 	1 . I 	Both 24 montlib 
14 Physiotherapist 1400-2300/ 	 01 	 -01 	Both 
16. Staff Nurse 	 14W26W/- 	 13 . 04 02..07 , 26 Both 

Fhaimasist 	 13'60-2200/- 	 04 01 01- 01 .'07 	Both. 
Lab Asstt. 	 975-1540/- 	 01-­- 01 - 	02 ' Both- 

IS. App.'Mechan; 	 1400-2~QO/­  Rs. *1320/- 04 02 01 01 	08 1  Both 24 mon 
ics  FJecf/DSL' 

19.7117.DeputyShed".- 2006-3200,1 -, 	Ps. 2000/- 	1-0 i , 	01 'Eith' 12 months 	20 to 110 Yr& 
Supdt (Elect/DSL)*'.- 

26 Appr. Mechanics 1 *09 140-2300/- Rs: 1320/- 	04 J01 02 Both 24monthi ,  18 to 28-Yrs. 
(DSL/Mech) 	'i.- 

?.I. Appr. Train Examiner 03 01 '02 	~42 1320-1350/- 	Rs. 1320/- 	0'6' 	! 	
' 

, Both , 24 months 	16 to 28 Yrs. 
22. 1Y. Asstt. 	, 1200-2040/-' Rs. 1200/-' 01 1- 01. 	02" Both 1'2 months'. 18 io 28 Yrs. 

Draftsman (mech.) 
2.3. Draftsman (Meo) ~ 400-2300/- 	Rs. 1200/- 	

'02 
	01'. 	03 Both ' 24 months 	18 to 28 Y'  M 

?4. Appr. Junior Chemical. 1320-2040/- -Rs. 1 1320/- 	02 	01 	03 Both 12 months 	18 to 25 Yrs. 
Metallurgical Asstt. 

Tr. Chemical 1400-2300/- 	Rs, 1400/- - 02 	01 	03 Both 12 months 22 .to 3,0 Yh. 
& MeCtallurgical. Asstt. 
Tr. Deputy Shop 2000-3200/- Rs. 2000/-, 	01 	01 01 	- 	03 Both 1-2 months 	20 to 30 Yrs. 
Suptd. (Workshop) 

7 Appr. Mechanics 140()-2.100/- 	Rs. 13201- 	05 	02 01 	02 	10 Both 24 month-9 	18 t~ 28 Yrs- 
(Workshop) 
Appr. ChieUrrain 2000-3200/- 	Rs. 2000/- 	02 	01 . - 	- 	'03 Both 12 nionths 	20 to 30 Yrs. 
Examiner 
Hindi.k--tt. GrAl 1400-2300/- 	 011 . 	\01 	-0,2 Both . 	 18 to 28 ~rs 

91m/ 	I,  . ~, 
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From Our Correj 

DULLUA,N, juiie j8 - 'rhe it 
aged ill I-etWC-oN Thil-tMI and I'Lfte- 

I of Duliaiijan anc at different thues C 
created quite a sensation in the u;l 

Altoge'ther, nine boys, all stude". 
of the locallty, were rvpoiled rlksi 
three were traced and rescut-d b-. I 

-A 

L 

U" e 	e Ra" C̀-  E-3 
~ rom Our Correspondent 
BONGAIGAON, June IS-A 

1111,%~ '. 	f the Bongaigaon 
I)istric ,, 	'Dilient Committee 
wm WO 	June 10. The 
meeti-rig discussed the imple- 

- nitation of special hesIth 
,_ck-up programine for pri-
mary school .4tudclits in the 
dis-trict and asked the Joint 
Director of Health Services to 
prepare a plan to cover all the 
students of 963 LP schools in the 
district 

Deputy Commissiorier, rftab 
~Lh:7.cd requestcel the Ineadr . ~ f 
various .- development deparL- ,  
Inents to Eubmit, future plan of 
action to develop the dilitrict. 
Mth locally available resources, 
The meeting also decided to 

utflise the . water resources 
available in the district, and the 
comm-unity polytechnic scheme 
of Bonpigaon Polytechnic for 
tile benefit of thli.YiDuth, - 
lAwd ire-venne Ile State 

Government has decided to 
enhance 1and . revenues of 

Bon-gaigaon town as per Land 
Revenue Re-assessment Act, 
193G.Peoplewho Wallt to stl!"llit,  
opjections to Lheenhancement.of 
)and revenue may do so within 
six week; from the date of 
publication of rifixat,ion notifi-
cation in the Assam, Gazette, s2Ys 
,in official press Mease, 

U-N,ilyers' retwantment : The 
Bongaigaon Lawyers' Associa-
tion opposed the mo,, ,e to 
transfer the cases under Ha0way 
Properties (Unlawful P lmse'S - 

Claims, NVoi- Viliell Conipea:,at ion 
Ac., Consurrier Foru'r. etc to 
Guwahad. A resolution was 
adopted to this effect in. a 
meeting of the.  Associ.ation held 
oil June 71 under-  the president.- 
ship of Sri Gopal Chandra Das. 
The meeting expressed resent-
ment 'at the move ir~ade by the 
Government without consider-
ing the difficulties and financial 
implications for the litigant 
public... 
Convicted for marder - The 

Session Judge, Bongaigaon, hl Sl 

Sarkar convicted Abdul Rahman 
of MonaWcha village under 
Manik-pur l'olice Station -to 
undergo rigorous imprisonnierit 
for seven years and to pay a fine 
oil Pis KOM or. ill default to 
undergo further rigorous irr.- 
prissoninerit. for two years undtr 
Section 447 of I PC for murdering 
Kanteswar Das of the same 
village. 
The accused Abdul Rahman 

attacked Kanteswar 	while 
plollphing 	in 	I ji ~ . fiplri 	on 

F-bruary 2?, 1 1;bq ivici 
The injured Kanwswar died on 
his wa to the ! -.ospital. 

Sri R N Das, Public Prosecutor 
appeared for the State whiie.Sri 
M Slahniud, ad'vocatc deferidej 
t~~accused. .- 

J  

41 	By A Staff Reporter 
GUWAHATI, June 18-The 

failure or the N F Raflwayl 
4uLhorities to appoint any of the 
46  successful candidates in the- , 

~,-post of Stenographer even after i f ;  
Viix months from, the date of 

~nnMincement of interview it 

A large number orpareats, gu;, ,  
educational ingtitudonbs of Dulj ~~ 

convened by the ow(, er-iii-chari - o 
I June I i' to discuss the situation a. 
prevention of further occureiwe of 

Lny t-.11(claillt uft;lt in die rek ~ - 
suapt-eted that some drug traffickt- 

these adolescent boys to carr 

The police administration has L 
and guasfians to, be alert to keep i 
their adolescent children sail to p! 
the),  go out ror private tulitIon aPei: 

Me O.C. of Dullsjaii Lice stal 
adequate stepa have been taken I 
missing boys. 

.The names ofthe missing Wys 
Claea IX, Monomnj)in Chetia ,"1 15) 
CW,  F IX, GAnesh Ch, Gogoi (14) 01 
Class VIT and Rand Gogui (14) CIO. 

VV U11 	M V 	 ~ results, for the purNsc, has been UAL OWL IL IL UV INTithdrk Vq .7ewed by the conscious circl 	 U, ~ 4 

C-rops, pre.'servainon here* as one inure bid to deprive 
the 	Inalgellous 	people 	of job 

From our Correspondent Narayan Kahta, Minister of State OPPOrtunit l e--i ill the Hddways by 3UJZ1e  ~ CZ)Le 

 d init~rtat. circleb. 
AZA.RA, Ju'rie 18- A work. for 	Revenue 	and 	Sertcukure 

shop on Lhe"necessiLy of bamboo 
According to knuv,-!,dgcable 

crops and *its preservation" was 
0!'d). 
Dhurnn utnagod : The Kam. sources, 	the Raway Recruit. 

held 	recently 	at 	the 	Horti- rup 	disLrict 	coii.mittee 	c)r*tiie ~ lellt 	%azd. 	Guwalmd, 	haj 

culturri Research Station, Kalli. Assam 	Press 	CorresponderiLs declared ten general, tv.- o each n.,  

i~uchj. Union staged a tv,-o-hour dharna the Scheduled C;L-,te, Scheduled 

P.irt ~cjpatillg ill the work-ihop oil June 7 in front ur the Circle J,ribe  a.l(! OVC  cate-Ory candi 

chief 	guest, 	Dr 	tMok Office 	(if Pi'W,bari 	fil 	protest 
dates, eligiwAL fur the post 	W 

I1,lrag,) Ilu 1 ll1  ur Cauh ati Cniver- againSL the Uillgs of Parag Kr. Steriograp 
. 
lier through a new-~ - 

jil t), e ~,.I)Wned LilLsignifica nce of Dim, 	Executive 	Editor 	of par_y ~r notification on Dtcembv, 

b8_nh,( -, use, ,Lfmiya Pruddin, Pabit ra Nara- "Os" 1 2 , 	1995 . 	Of 	L;`L'se 	M 
I 

fie-awd thal, bamboo i%also yan Chutm, Dipak Sargiy ~~rl and seekers wert! local _,ouths. 

di:L -~zy - ~~d 	as 	'grcLn 	gold' 	and I 	, Mlwlik M701`1 
13Ut,  "~eSp '. V 1.1lere  L' . r ing  sorn; ,  A 

'LiRt- 	Of the 130017 W~-`P:c South Hzmrup 	Prc!~ 	Club, r  ' 	 11-1 	lh ~- posts, 0'. 

Dir 	.n , 	I ,pin 	Kll,- 	~ ir 	Ai oociate Sou th Kamrup 	---.y WriLers and 
)E 	o f 	 —r i lsu, t' 

of 	0. intet ~*st 	t ,-) 
,- u 1-u r .;.I 	Colle,-,2 	and 	'Sri 	Ykiii- Witp ~ riy-.~ 	ti. -:,ara .ar -.rx.fi 

id 	~ ,. 	Z. 	t ca ~' 6! 	i"` . 
. 	_ J1, 	%ruali,. Dis ~rict 	r m 	'4 b B :l. 	and 	I)_2aiin 	!(-mr,jp San ~ ,h, 

( ~­Ur-j biTicer - i,isu 	artevo,~d Sz.~,_Lan 	Farl3had 	AlLo 	oil ..00rrvt,, 

h". 	khop. dhartia. ty ri u r a 
.'hangia 	uxpl."'ned 	tile Che K.Lmnip doLlric -  k"AtImi- 

of AM: !.,,xr bubrniiUt-d a ques 	and 	utft ,atlun 	Of 
bw,,bi_o 	crop.s 	in 	thk, 	rield 	or int.Mor-IM.'UtTl to 01C CVJVT)Ct ~ llL (;D~ MlAl*l, Juiw 	!6- 	IL 
ln,jwsL:- ~.DrBasantaKr.Chukra- . 

a u, ~lo i­ ity d t Rranding addlqUaLC Astwn 	Sato 	Ce i 	Of 	III 
b,tr, y 	of 	A ~'sunl 	Agricuaure Security 	tu 	dle 	journalisLs, 

I ; .___A4­ _ 	­­ _, 
1 nSLILL 	iijrl 	' 

.. W$t_q 	thl ~ 	Vllp~~ 	n f 

	

GUYVAHATI. June 16---The 	%; 

	

Centrid CoinnJttte jnectlrl~ t , ! 	d, 

	

1 1 ~oplc 's TFrom licid 	i'~ the As,,un L 

	

.recently here at Karbi [3hawar. 	11 

	

under the chairinmr.,nip o r S.~ 	c , 

	

Holirarn 1'erang, General Secr- 	U 
L.-Iry of A6D*0 a nd 	c i 
de:na,%ded 	inunediate Witii 	;i;1 

drawal -f ArmY Oix ration ir, Ll -, 
Suite, —3-s i prvs,, 

r ,̀l i.­ 'tH:g taterldcd b." ".1 
Lhe 11 t Vi'ly ulth L Vd M Lk; Of k~ I IC 
~~ ld cpre:votati-5  Of uther 

	

Autononi-( 	Lr 

: I  

jt2rid 
r  

d Ar, 	(pc i atitn.,s i,i 
in Me 	of so:Villz C ~..U'- 

P 	t1i -_,~ 'lTWtL 
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B [RE iWli~4MRAL A DDII STRATIVE TRIBDUAL. 

4UW 	CH 

IN THE" MATTER  OF 
I Y 

O.A. No. 145 of 1996 	~\ 

K. D a ka 	 App lien nt. 

VS. 

Union of India .& Or-so, Respondents. 

AND 

IN  THE MATTER OF  :- 

WAttOn, 869-teMont for and on 

behalf of Vie respondents. 

The answering respondents beg to state as follows 0 - 

1 0 	'Thot the answering rospon dent ,s, h.qvc gone thro-vgh 

a copy of the -application filed by the appliennt and have 

understood t'ho contents Viereof. 

That save and except the statonents which are 

SPOcifically ndratted here-in-below,, other statements n~j .~ de 

in the application are categorically denied, Fu:rther, the 

statOment6 which are not borne on records are also denied. 

Thnt with regard to the stotemento mde in 

Pningr,iph 6.1 to 6 #9 of the nPplicotion, the -answering 

respondents do not ',)&.at anything contrary to relevant 

records of the cqsCO 

13 

Contd. .... 2 
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4- 	That with rogri . rd to th.c statements rande in pnra- 

gra Ph 6. 10 o f th a - 	 J, .ipplic.ation, it is 6tnted that the 

respondent no. 2 9  i.e. Gonerril Mnnogn-T(P)t X.F. Rnilwny q  

G-awnh,qti p  is not duty bound to appoint the npplicnnt as 

rocom.ended by the Rnilwny Recruitment Board. More 

empanelment does not give indefensible right to be nppoin-

ted. In this connection, provi ,,,ion of Indinn Railway 

Establishment Mnual Vol. I (Revised Edition.1989) Parn 

113 may be referr ad to witich readz'intor-nlin 

"Selection of a candidate by a Board or a- Railway Adminis-

iration is,j  however, no 6axornntee of enploymen1; on the railway 

which iL subject to 4iz qualifying in the pxescribod 

medical examin., 	 her -1tion and to hio being ot. wize siAtable 

for service under Government," It was also mnde clear 

to the applicant that the selection of the candidate by 

the Wilwny Recivitnent Board does not confer any right 

on the candidates for the post t1 -mough Goner-il Instnietion 

No. 17 of the Employment Notice No. 1/95, ogninst i~iich 

the applicant mnde his ,;iprlic,,-)tion for the post of Junior 

Stenographer (English) in scale Pa. 1200-2040/-. 

5. 	 That with regard to the statements mndo in pnrn- 

graph 6.11 of the applicntion, it is stated that the liot 

of 16 candidates including tile anme of the applicant 

was recommended on 9.11-95 to the respondent no *  2 for 

aPPointia-cnt. The respondent No. 2 in his turn while 

P1`0cCs8inL-,  the case for scrutiny Of the bio-dqtn and other 

Contd.....3 
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docvmcnta etc. as reqUred, received from the Railway 

Roemi -Iment Board along wi -"-Ih the list of 16 enndidates, 

received complainte of nalpractices and 6roas irregularities 

in the selection process, Confiden -Unl letter from the 

Chief Vigilance Officer, N.F. Railway, Kqlignon, wns received 

advising the respondent no. 2 to pond offering letter of 

nppointment. The letter of t1io Chief Vigilance Officor, 

in frict q  reads -is under : -  

it ... As a rium-bor of complaints liovc been received 

alleging adoption of milprnoticos in the -above 

recruitment and the sane are under investigation, 

it is rcqlcsted that no appointnent letter for the 

Post Of Jr- StenogrOP1102' (English) should be issued 

till 0 clOaXonco iL~ given by Vigilance.*' 

Thus, in view of above s  respondent no. 2' refrained 

f  rO  FA' t0l'zing further action for izzLting ,appointment letters 

to the applicant. Subsequently the responde nt no ,, 2 received 

a letter from ImilwaY Board, for cancelling the recruitment 

PIVeeedingz of Jr. Stonogr.- . I pller  (Engli.911) duo to numowous 

ixx0gul,iritics detected by the Vigilance Deptt. Copy o f: 

the letter is annexed ns ANNEXURE  R/I. 

Th: .It idth regard to Vic stntenents made in pnrn-

grnph 6.12 of the IPPlicntion, the answering respondents do 

not adr-dit anything cOntr ,)ry to rolovont records of the cn8c. 

That with regard to the statements mdo in pnrn-

graph 6,13 of the IPPlic0tiOns it is atnted th,- ~jt this  is  

Contd. . 0 0 4 
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not relevant with the cases of 13 applicants against O.A. 

Nos. 142/96 to 155/96, who were recommended by the Ewnilwny 

Reciuitnent Board,, Guwa-Unti. The advertisement Notice 

No. 1/96 dated 2D. 155.96 was for additional 8 posts of Steno 

graphox (English) in scale Ps.1200-2040/-. This hos got no 

bonxing with the Panel in question. 

Another Employm- ent Notice No. 2/95,,. Category -No. 

1 is for tile post of Office Clerk in scale Rs-95O-*i5OO/-. 

This entegory is q1ite different from the cr .Itegory 0 f 

Junior Stenographer (English) in scale Rs,1 ~00-2040/- and 

as such, this has no relevance with the onse of Junior 

Stenographer (English). 

a, 	That with regard to the 8tatOmonts made in par.-)- 

graph 6.14 of the applic., .)tion, tile answering respondents 

do not adait nnytiiing contrary to- relevant record s  of the 

case* 

9. 	Tiint the answering respondents submit that the 

a, fOrcsa~ id Selection has to be cancelled in view of v.-~,rio-LI,, 

irregulnrity and malpractices in tile selection, As already 

Pointed out above, mere cmPanclMOnt of a candidate does 

not give any indefeasible right 'of appointment. The 

condid,ites were well nworc of tile decision to cancel the 

selection. The said decision has been taken in tho greater 

public interest. 

Contd,. . * 5 
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10. 	Thn -b the nnswering respondents crave leave of the 

flon'ble Tribunal to submit additional written statement in 

ease the sane is found to be necessary in duo co -Liroo. 

That in view of the facts 	 ances stated .)nd circumst, 

abovo s  the instant appliccition i.,3 not maintainable and liable 

to be dism*cued# 

V  E  R  I  F  1 0 A  T 1,  0  No_ 

I V  ..  M.  IS9ARA40 	0 aged nboutl~ ye n r s 9 
by occuPntion Railway Service, working ns Dcrputy ClAef 

Personnel -Officer of the Northoj st Frontier Failwj - y, 

-do hereby solemnly tiffirn nnd state t1lat the statements 

made in paragraphs 1 and 2 nro true to my knowledge, 

those made in paragraph 3 to 8 are tMa to rW information 

being matter& of records and the rests are my hum-ble 

suomisaion before this Vion'ble Tribun.ol. 

V, . wb_,_V~ 
DEPUTY %IIEF PBRSON14EL OFISCER 
NORTHEAST FEMITIE[I RAILWAY 
MALIGAON :: GUWAHATI 
FOR & ON BEHALF OF 
UNION OF INDIA *  

-mt (TM. ) 3q Iraq wTrw 84 ~-Ti 
Gy. Chief Personnet Officer (G) 

To R~ o tA, TqJL~ -781011. 

N. F~ Rly., Guwahati-781011 

00 0 
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~ 6 - 	 ANNEXURE LA, 

R,,.)ilw,-iy Recruitment Board :: Guwih.qti. 

NO. 1TZB/G/41/90 
	

Doted 05.9.96. 

N 0  T  I CE O  

aub: Cancellation of Recruil tment panels of Ste nogT-,,ip tiers 
(English) in senle Rs. 1200-2040/- unddr Category 
No. 7 of &vloyment Notice No. 1/95 dtd 26.4.96 
and Craft To.,wher (Bengali Medium) in sonlo F ~,1400 -2600/- 
kxK*MK2Q*WA under Cat, No. 6 of Employment Notice 
No. 3/94 iloted 19.12-940 

Funilway Board vide their letters No. 95/E(RRB)/ 
25/13 dtd 7.8.96 and o6/E(ERB)/25/13 dtd 21.8.95 have 
cancelled tile &cruitment Panels of Stenographer (English) 
and Craft Teacher (BK) mentioned on the above subject due 
to various irregularities. Honce, tile Recruitment panels 
of Stenographer (English) and Craft Teacher (RM) strind 
cancelled. 

Sd/- 
B. Ka litn 
Ch.qii?n,qn 

Rly. Reett. Bonrd 	GLiwolloti. 

Copy foninrded for inforr-intion and n/notion to: -  

GM(P)/MLG, 
GIA/Vigil ,')ncev IVW. 

3 R ett. Section in Of fice. 
4: Notice Board. 

Sd/- 
(B. Lq 
Chairman 

Rly. Reett. Board 	Guwa-linti. 
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B&PORE THE CMITRAL ADIMITISTRATIVE TRIBUNAL 

GUVIAHATI BEENCH. 

IN THE  M12TERL  Of,  :- 

O.A. No. 145 of 1996 

 

Miss K. Deki 

VS. 

... APPlicont. 

 

Union Of India & Ors.... Respondents. 

ILUD 

IN ME MATTEL  OF  :- 

Addition,ql w2~itton 8tntem,  onts on 
0 

bohnIf of tile respondent. 

T! o respondonts beg to state - ll 	 'Is fo llows  

That the nns-vvoring respondents linvc rilroady filed 

tIlLir written statements in the nfoMsoid O.A. However. 
, 	 u 	 q qf'c-r filing of the W 27ittorl stntencrits, t!lc.,pplic,,,1tTu4  p--rnyod 
-C- 
103.7  c027tnin ariondnent. to the Origim,,)l A Pplicrition which has 

since boon allowed, T1ic2.o-,,jfto--r?, tile applicant fins filed 
consolidated O.A. It lStC,-Id Of 2'CPCI)ting the'  contentions 

raised in t110 CaTliOr WTitton 

	

.1ter.jent, 	spondonts the re 

cr,'vc leave of t!lis ~ionlblc .n.ibtulal to 270for r nnu 1-olly upon 

tllc saM 0  at the - tir-ac of licaring of the instnt O.A. Howevoi7. 

Contd... .2 
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8 incc tile n, 	 ow b0on 	:1;1 
&47 

.1,londnclit tins boon allowed vAiicti Ii.a.- n 	 171 

incorpornted in tile consolidnted potition g  tile rospondonts 

bog to file this ridditionril written stotenont donling,, witli 

tho nraondod portion. 

Thrit tile TCspondents linvo gone through tile 

nuo understood Vie contents .mondod portion of tile O.A. ond Ii, 

thereof. Snvc nnd except tile stntenonts whicli 91 1c 

specifically OdrAtted liorcinboloi.,j o  other stntononts rmdc by 

the npplicnnt arc cntcgoricqlly denied. F -Lxther g  tile stn -cenonts 

vilic"I are not bOrne on records ore n1so denied. 

Tlint in tile earlier -writton statonont', it hns 

n 1 2?e,, 	 U 	U )dy been stated 	tile selection in question pa2lsuont 

to vilich tile npplicont tins s tnkod Ids c1nin for nppointmont 

tins alre-ody been c.,)ncellcd in view of tile vnrious irrogLan- 

Atio8 nnd .mnlp--,?,,)cticcs in tile selection. Tile irrogulnritics 

found in the selection of Junior Stcnogrnpliar in sonlo 

Rs. 1200-2040/- ng.,Anst Enployment Notice No. 1/95 dt 26.4.95 

conducted by tile Rnilwny Rocm-Litment Bo.ord, Guwnhoti, which 

tins nocossintod concollation of the entire selection nre 

ns follows 

( ,-I ) 	In tile advertisom-cat of Jr. Stenogrophor, requi3-hood 

quilification wna mentioned only ns UATiculnta witiiout 

indic,ot- ing -)nytlijng nbout the cja ~Aific,-.Ition of diploan in 

Contd.....3 
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sliox,thand and tyPe-UritinG. Tile )dvortisemcnt also did not 

s tip-LLlato production of diPlon.-I cortificate. As a Xesultp 

I.a,qtly of t[io candidates did not ouboit tll(-' &11.10 -11tilough 

tiloy were qv.1lified botli in bliorthnnd and type-w2.-itirig and 

lind diPlojmn cortifiento. 'However, t 1le Railway R'oc2%.Utm-nt 

3bard, Giawali.oti l, rejected tile condidnt-mo of morly eligible 

condidntos on the ground of non-submission of diplomn 

c or ti f i on t e v  tlioroby desc2nving cligiblo cqtidid,,)tos were 

doPrived of considoroti&n for selection. 

Snnplo test chocks revenlod r,,LLctqkod in tot.-Illing 

in the written paper qnd in coqputntion ~ of marks xhicli li.-,Is 

resulted in onpnnolnent of condidotos somo ,ingg less nnrks 

and exclusion of candidates socm ~ing E1027c nnTh.-,. 

In the rcer-LLiti.,tont process, it has been found 

t1int all the throo stages of tosting t  the knowledge and 

qvinlity of tho condi(Ln -bos have been linndlod by a single 

individanl kIvIonbor Socretnry s  Rnilway lZeciiLitment Board) 

instead of getting the works done by different qunlified 

poroons n2 under 

Setting of gaostion paper for 1,n ,itton test. 

Selection of dictation passage. 

Propnintion of final mirkshoot including norkS. 

for vivn-voce toot only done by TAS/IT,,B I -Limself 

withmat any signn -bure fromo otlior two nonbers. 

This li-ns rr.)isod doutbts of nil 	 IAS/T ,practice by ~ TL B. 

4. 

IJ 
J~ 

Contd.....4 
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(d) 	As por Board's extnnt instruction 15% of rina, ks,  for 	1 , 2 

&7 written test and vivr)-voco together in requirod to be 'fixed 

for viva-vocc. Bat in --t'Lic oubooct selection, IMB/G-Lunhoti q  

lind adoptod 15%~ of the sum 'Gotal of wirks for written test 

(200 nm.kss) shortlinrid test (300 mark") a's 14011 ns viv-1-vocc 

wriz-,  (90 norks). The 	of s!iortftnnd tust (300) wris there- 

fore i--,, 3,o&LL1,,i2?ly included in cor.rputing the 	for viv.-I-voce 

test. This has rillowed Viu ske selection nuthority uridtic flexi-

bility in the final allocation of wrks of q tj 	 - cnndidnto though 

ho r-Lighltj hove seeul,cd loss norks in wAtton tost, 

( C) 	In a number of enscs it hns boon noted that norkq 

once n1lotted in the shorthond tronsc -.ription shoots have boon 

ovc2'-vjritton/dofnccd and now mnrk,- ,  rillotted, obtensibly to 

fnvour the candidates of evniu.1tor's choice. 

It has been noted in sono cnscs, that t!io-Ljgj tije 

sho-rthand dict.-Ition scripts do not contain certain rawitorinl- of 

dictated p,,.Issa6c, the type t2,nnscription shoots contain the 

M,-Itcri ,-Il Of the dictatcd passage and in ".) better wny. This 

indicates ridoption Of 	 in conducting the shorthnnd 

test. 

On 0 visual chocidng, it lins been noted that in 

ccj~tain answcl~- 'Sc2--iptz (t2i'miscription shoot) contaiing poor 

P02?fO 2~F1,M100 , higho-r rwmrks 11inve be,,-;n alloted it, conpaxison to 

t!i,- .it containing bott- ca,  pc-rfo--or-ja .. nce. 

Contd ....5 
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rh  o nbove irroguloritics in the selection orc only L 

illustrntivo and not ex!inustive. In nny onso, with t!ic 

nbove iin2cgLLlnritics detected in tho selection, tile respond nts 

wcro lc.-Lt with no other option thon to c. ,.)ncell t!io entire 

selcction. By doing so, no iircgulority lirls been comitted 

by the respondonts - ralUier tho stme 	been done in tile 

L.irger public intcmt which li,,)s oloo brouglit confidence 

amojl6 the public. Tile irrogul'iritics were detected upon 

na enqu-iry conducted bythe Vigilance Deptt..of tile Rnilwnys 

'ina in con2ider0tion of such L-nq-uiry,, t 1ic selection in 

qaosti-on has been c-,nc(-,11(xl ond tlic qpplic.-)rlt sho -ald not 

ranke,  nny grievrinco ng,, .1inot the smo. 

Tlint with xognrd to tile statements mqdc in pq_-,'.qg2np1i 

6,.15 of Vie 0, A. 9  the respondents. miternto and rerif firn 

the stritenonts nado klicro-in-nbovc. 

Thrit undor tile fricts ind ci -7-c -onstnnce s strited qbovc,, 

clone Of the g2'Ounds urged by tile nPplicont townxds grnnting 

tile reliefs prnyod for nro sustnimblo nnd necordingly, t!l('. 

nppliczmt is not entitled to nay relief ~js hns been 

cL,iincd. 

60 	Tllnt in view of VIC facts ond ci2-c-Lujst-,)nccs st,--60d U 	 .1  

00OV0, the O.A.i8 lin-ble to be dia..usood. with cost. 
I 

Con -bd ...... 6 
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VERI FI CATION. 

Bill 3,11 	!f 	 ngod about 

years, by occupation !Znilwny S02-. vice, working ns 

Deputy Giiof Pearsonnel Officer Of tile PT.F. Railway 

ndministrntion, do homby solonnly riffirm nrid stote 

tlint the st,,)tcmcnts n.,)(le in paragr -)plls 1 and 2 .are 

true to my knowledge, those mdo in P ,"roganplis 3 to 5 

are tr-ute to my info -J. r-int i on being Liattors of records of 

the case whicli 1 boliove to bo true and tile rests 

are r , . -ly lxumble subrxission before tlijs Hon'blo 

DEPUTY CBIEF PERSOMIEL OFKCER, 
NOELTHEAST FRONTIER RAILWAY 
MALI GAON : *.- GWAHATI 
FOR & ON BEHALP OF 
bJNION OF INDIA. 

jq s pq WffW ajMbj;d (TM-) 

')y. Chief Porsonnel Officar I G) 

ffto tA, jqIqlal-781011. 

F Rly., Guwahati.781011. 



IF THE CENTRA:L AD~MTISTRATIT& TRIBUNAL 

GM19!ATI-HL1',TCH  - 	I 

Inthe_Lij,,I~ter of  - 

Tound 
$ton 

N 
T'  'Od  APRI997  

O.A.Foll 	9 
Miss 	Dekn. ...Applic- 1-.nt. 
-Vs- 
Union of India & Ors. ...Respondents 

-AIM- 

In the matter of 

Rejoinder of the applic-,-,nt ,.~g-qinst 

the written stnUment ~~d Addl. 

written statement filed by the 

respondents. 

That the copies of written statement as well 

as Addl.written stltement f iled by the. respondents ha.ve  

been served upon me through my counsel - ~nd going through 

the contents of both, I h,,-, Ve understood them thoroughly. 

I consider it necess.-ry to file a rejoinder --nd as such 

same is filed as follows :- 

2. 	Th.l. in P,,,r,-,,  5 of the written st;,,Itement it is 

st,3.ted that 	...As a number of compl,n1ints have been 

received alleging doption of malpr,,Ictice in the above 

recruitment aA d some anre under investig,--tion, it is 

requested th-t  no appointment letter foi- the post of 

Junior Stenogrnpher(English) should be issued till 

cle,,ar,,-,nce given by Vigil,.)-nce. 11  The respondents held up 

the...,,. 
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appointment because number of complaints hr-ve been 

received reggrdingr,,doption of mApractice.a,,nd' entire mzltter 

was investigp~,ted by vigilance, whereCiLs acting upbn ~ lthe 

v i g il ~ance ,  report the railwiy board cancelled the recruit_ ~ 

ment panel on vrrious i,rre.  gular i ties and Pot a single word 

bf mL,~lpractice.was spoken in the concell,,_,~ion order. 
I 	ff 

That the ground shown in the 'addl. -written 

statement in para 4(a) that qualification of diploma of 

shorthand-and type writing was'not shown in the advertise- 9 

ment is not correct, 

That in pa-ra 3( e), the st- atement goes thus 

"In a number of cases it has been noted that ma-rks. ~ once 

alloted in the shorthand trainscription sheet have been 

over-written/def'aced cmd new marks, Illoted, obstandibly 

to f,,)Lvour the cjnd .1d,-Lte of evaluator's choice". In this 

statement the respondents did , not state that the marks 

given in thd applic,,~ntls book was changed or over-written. 

in this connection, it is to be st"­Ited that in response 

to the advertise i.iient notice i.e. Annexure III as rdany as 

2120 candid,~tes applied and 1520 appeared in the written 

test,.out of which 172 were tested 'in speed -test P,)ad 

subsequently 47 were sent f or viva-voce test -and f inslly 

empanelled candidates were sent for appointment. 

That it is very natural as state d in pc,.ra 3 (6) 

th,-'+ 'in a number O'f cases it has been noted, th ~_)t marks V 

once alloted in the shorthand trr-nscription sheet have been 

over-written/defaced-r-Ad new marks alloted j obstansibly to 

faVour. . . . 

1~~ 
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favour the candidate of evaluators choice." In other 

words in the answer scripts of 125 candidvtea who were 

declared unsuccessful this over-writing act might have 

done and it never happened in the case of the applicant. 

6. 	That in reply t.o the st,-tement made in pirr, 

3(f), the applicant beg to state that dictation t,,Iken 

by one stenogr,:Ipher does not tally with that of another. 

It is humanly impossibl ,~ to rer,,d . a'nd to tylbe"  out 

shortha,nd script of one stenographer by another. The 

applicant appeared in the speed test hot to obtain a 

d ipl oma, on stenography, but to type out correctly the 

dictation pass'age. and as such the allegation of malprac-

tice does not exists at alle 

That in view of the facts stated above,' the, 

written stt1tement as well as the addl.written S' t ~.It e me nt 

f iled by the respondents hinlve totaliy failed t,'o make out 

the case of malpractice and as such both the documents 

are not tenable under the law and there is a very little'. 

help to this Hon'ble Tribunal for arriving r_t ,  a c orr e ct 

decision and as such both the documents are without any 

merit. 

That the written statement, ~Dnd'the AdditionL.,~. 

written statement speak of crudest form of arbitrariness 

L,.,,f fected -by bias and/or actuated by lia maiaf ides. 

That the present rejoinder -  is f Ued bonofide 

and in the interest of justice. 



VERIFICATIQ,N 

I, Miss Kamala Deka, daughter of 

Shri Sachindra Nath Deka ~ aged 29J.- years 7  by caste 

Kalita)  by religion Hindu, resident of Mi1o)apur-7 Tin ~ali,, 

P.O. Bamunimaid'an ~ Guwahati . do hereby solemnly affirm 

'and -  verify ihz'i-t the contents made in paragraph 1 of 

this rejoinder are true to my knowledge t,~nd those 

made in paragraph 4 ,~ye derived from information from 

the. office of the Rly. Recruitment Board, Guwahati 

rnd rest are humble submissions before this Hon'ble 

Tribunal. 

AND I sign this Verification on this t6'Qay' 

of April, 1997 at Guwahati. 
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HE CMTRAL ADIII41STRATIVE TRIMAL 

GUWAHATI BENCH *  

3 J!"'N 19 97 

IYA 
SM.'A wmzu 

I N THE  MV TER OF 

O.A. No. 145/96 

Kan-110 Dake- 	*00 Applicont o  
V80 

Union of India & ors. **  Respondents. 

I AND 

IN THE XATTER  OF  :- 

RQPlY to the rejoinder filed by the 

applicant, 

The InswOring respondents beg to state ,Is follows  

% 	That the answering respondents 11,1 ' ve gone 
through tile ' OOPY Of the rejoinder filed by the nPplicnnt 

Ind have understood the contents thereof. Sav' e and o xcept 
the ata-temants which Ore specifically admitted here-in-
bolow p  Other Statements mide in the rejoinder are 

categorically denied, Furthers,,the statements whibh nre 

not borne on records arO also ,  denied, 
3 

2* 	 That with regard to the ist ,"tcmOnts made in 
paragraph I Of the rejoinder, the answering respondents 
do not admit inything 0ontrnry to the r0lM,  nt records. 

Oontd,.,..2 
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3* 	 That uith regard to the St,'ItOments mnde in 

p,i-,n,gxnp .h 2.  of the rejoinder,, the answering respondents 

beg to state that tile recruitment panel has been cancelled 

in view Of various irr6gulnri ties as Pointed out in -Lho 

I a vigilance roplort, Tile irregulnrities Pert, ,  ining to th 
.selection and publicIti ,-)n of tile pnnol have Ilrendy been 

Ilishlighted in the additionr)l written S'tItOmOnt. Investi-
gntion wns carried out on the b ~lsis of the compl3i nts,  

Irregularities in the entire process of telection' includes 
malpractice's also. 

40 	That with reea-rd to the rstatements made in  

PnrakXV h 3 of tile rejoinder ., while denying tile, contentions 

ande therein t  tile answering respondents beg to state that 
in tile, a dvartisom 

I  nty submission of diploma certifi cate  

11long with aPPliention form wns not mentionod as a oonse-.  
quOnOc Of vilich many eligLble candidates did not submit 

their certificates "long With the aPPlication form. As 

nlready stnted in the written stntement,, their such 

applications were -rejocted on the ground of non-sub rAssion 
of diploma cortifientc which needless to sny t  deprived 

mnny eligible c-indidates Otherwise eligible for considorltion. 
In tile a-dvertisement t  the quilific"Itio"ns -stipulated w, ,Is 
as under 

tla,?togory 	7 - StG1106TCIPher (English) 
"llification. gatricuinte . 

........... 

Contd,.,,.3 



- Speed 	3 80 words Par minute nnd 40 words 

POT Mnute - in Shorthand nnd Type-

writing respectively. 

Knowledge of Hindi Stenography is In 

additional qunlification and uIll 

be given preference., 

Age 	 18 to 30 years," 

F-rom the ribove, it is clear  tha  t although t , lie 
qunlification Inatricul I: te , w.18  ppocificIlly a  

mntioned 
with required speed in Shorthand and Type.writing, the 

advertisement,  did not mention arqthing 'bout the submission 

of diploma certificates in respect Of Shorthand and Type-
writing. Thu.<.,, going by ' t.' ,Io adverti Soria ntp althoug1i it 

was not specified to produco the diplomI certificates but 

on -scrutiny of applic a ti on  forms same w.,Is  a, ,do obligatory 
as a I  consequence of lihioll tile Railway Recruitment Board 

rejected Mony '.1pplications on, the ground of non-submiss ion 
of diploma certi :CL aq tGs 

 in BUPPOtt Of qualifications in 
&%lorthand and Type writing*  Needless to  

arlyp this has 
resulted serious mis-car.4,190  of justice and has a,.,' 

I 	 used 
Prejudice to.  many eligible candidates who WDTO otherwise '  
Oli gi bl 0 under tI I  io terms  of th.9 ndvartisoment. TI iis lins 
vitiated tile entire sOlOction proces s , 

5* 	 That with reg  nrd to the stntornts aide in 

PIrlgrIPIIB 4 and 5 of Vio rejoi nder , the  .Insworing roe  

poridents beg to state that ig a number of oases  
Mirks once 

Contd,,,.4 



allotted were chnaged, over- wri tten/def ace d and new marks were 

allotted by the evnlixitor. This is one of the grounds 

fox . wl'Uch entire selection was held to be vitiated ind 

aceordingly, the entire selection wns cancelled. As regards 

statements regarding number of candidates nPplied for the 

post appeared in the written test, speed testm.d vivi 

vOcc test, the nnawcMi n 	 wt . g respondents beg to stnto Ion 

irregUlaritica l  were detected through-out tile process of 

selection amongst tile soid c.1ndid; .1to.s p  as Policy decision, 

the entire selection vis cancelled. Aaidst the irregu-

lnritics were detected, such onneellition of selection wns 

the best course open@* which ne edless  to  any, lins brought 

confidenec to tile Public in goner-1,4 more par ticul.Irly , 

tile -  eligible candidates who either mppenred in the selee-

tion or could not aPpear in the selection because of non-

submission of diP'101z' cOrtifiontes. In such .j selection 

WOMin Such ir3?egUj,-.jrities as Pointed out in the additional 

written statemi nt come to lights it is immaterill ns to 

whether there was any over-writing and/or addition of new 

mnrk-, in any particular answer script. Tile selection 

PXoceas cannot be individwilised and will linve to be taken 

as 3 whole. Among the applicants who 11', ve aPp-roachod this 
Hon - ble Tribunal by filing various O.As,, it has been found 
tha there is over-writing to tile mlrk-9 already allotted 

by the Ovaluitor. In zomc.6 a., .see totalling mistakes were 

,also detect ' ed. Mention may be made of Shri pj. M Dns 

( . aPpliennt in 0, A. 146/96)q Bmt. K,=iln Delm OlPpliennt 

Contd, . 9 & 5 
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in O.A. 145/96). Sri MrittunjIY ChOsh (0Pplicnnt in O.A. 
150/96) l, Shri Rupak Clinlanborty (fiPplionnt in O,A,,. 	/96) 

Shri P.1bitra Kr. yj 	licint in O.A. 151/96j. Shri koti (app 

P-lbitra Er. Knkoti has boon shown to h ave obtained 124 

r marks in the written am, minntionns ng.jinst a etunl mark 

116o Thi was because of mistnkn, in totalling, If the 
marks Of written emminntion is correctly calculated (116 
mnrks)p in that caec s  he got total Mark  ,s of 353 instead of 
361 and would not have been emPnnall' ed, as in that case 

one &%Iri E;Ujit ChalwObOlrty .  (Ball No *  810556) who 11,18 obtained 
total of 360 m-jrk.-~ would Linve boon OV-1nelled, When such 

mistokes have been detected in a number Of cases including 
OvOr-wxiting in the total MnrIcat 0OuPlcd with many other 
iTX08ulari ties as indivated in the nddAonal written 

stat0ments, there was no)q ol)tion left for the competent 

authority thw to cancel the entire selection, - The OPPlicants 
a-annot individunlisod their On It the Cost of the lnrgor 
interor,t. 

1 6. 
	 That the . ,answering respondents categoric ally  

deny the contentions m--do in par.-,jgr,-jpjj 6 of the rejoinder. 
The agplicant has  totally misunderstood *nd m, ,  9, 

nterpreted 
W10 1vormonts made in pnragr,,Ipjj 3(f) Of the ndditiom- .11 

. written statements. it is  not correct that dietatod piasjg'Gs 
taken in Shorthand cannot be read out,&togothor by -I SI-jorthand 
011port, 

Contd,...6 
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7* 	 Thnt i-rith regird to tile atatements mode ,  in 

P-aragraPhs 7v 8 nad 9 of tile rejoiader l  the answering 

respondents ontegoricjily deny the contentions raised there. 

in and the np-plicant is put to tile strictest proof thereof, 

It is O.-Itogoricolly denied that the written statements 

filed by the respondents speaks of crudest form of nrbitro-

riness affected by biised and/or actunted by mnlnfide e  

Tile selection in question lins been cancelled with rj view 

to bring fairness and tranaspirency in the W-thod of soloc. 

tion. The OPPlicant,00nnot claim 18 j mjtter o f course  

.for being aPpointed to the railway service, Amidst the 

irregularities detected in the entire Process of selection, 

there was noxa~x option left for the comPetent nuthority to 

oancal tile ontire -selection which hns brought confidence 

nmong the genernl Public l  more p.- .Irticul,lrly., nnongst 

Vie cligible canadntoq. 

81 	Thrt in view  of the facts and cirewastnneos 

stnted nbove, the cancellntion of tile selection woo just 

tind proper nnd the Hon'blo Tribun,11 would be roluctont 

to interfere with tile same and tile O.A, filed by tile 
applictint is, lizable to be dismissed with cost. 

f 

Verific ntiOn. - -.7 
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VFARIFICATI ON,. 

C aged a bout 

years #  by occupation FAailwqy Service, working  

,10 j)e1dutY Chief Personnel Officer of the Northeast 

Frontier 110ilwny s  do horleby solemnly offirm and 

state t1int the statements made in paragraphs 1 and 

2 are trae to my knowledge t  those made in paragraphs 

3 to 7 are trQ0 to my informition being matters of 

records of the case and the rests are my humble 

submission before this Hontble Tribunal, 

0  

DEPUTY CHIEF 11BRSOMML OFFICER. 
NORTHEAST FRONTIER RAIJWky 
MAIZIGAON : s GLWAHATI 
FOR & ON 3EHALF OF 
UNION OF INDIA * ' 

-AO 
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